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Railway Board, Railway Bhawan, New Delhi.

2. Director General, ReDeSe0ey ReDeSe00, colony,

Lucknovie
%, Deputy Director ( Esteblishment }y ReDeSeOay
R+DsS«0+, Colony, Lucknowe
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The humble petiticner named above beg to
state as under;=-
.
o «“; 1
1. That the petitioneryis an Un-Registered Asscciation
of the Workman/Employees employed by kk® and

working urder the (prosite Parties.who run the

Indiap Rallway.

2. That the Indian Railway is sn Industry within the
‘ meaning of Industrial Dispute Act 1947.
v

“{m cé/aa/z/'n/ Jeldeneng, /V%
%3, That the affected members,of the petitione§4;erforms

the work of Sainik and Watchmen-cum-Khalasi and
they are employges of the department ¢f the Indian
Railway of the Union of India. The nature of work
of the members of the petitianefi?%ho are affected
by the illegal acts of the Opposite Parties, on

whose behalf of the petition is being filed is

,' manual and un-sgkilled, hence the affected members

»/,, / ,"', . ¢ ! . " N :
””wfp?&gbﬁﬂyvﬁi/on whose behalf this writ Petition is being filed

.\
*6§§;X' are workmen within the definition of Industrial

_i# | Dispute Act 1947. The list of the affected Members ®

R

of the petitioner is being filed herewith as
. PR =
spnexure Nos_1 to this Writ Petition. TA¢ Zame #f
vPebler -8 oncls place ot Seral s 5 of froexwnt’
ey /\/p j_ v)/

. op i} .
léf ,%if' L., That as per resulution of the Executive Committee
/ 0 p‘?

Cont..oo.‘.on.oo-lo‘o.t'.3

Oy e o > - \ § i { .Y ’
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHABAD BENCH
CIRCUIT BENCH s LUCKNOW.

N

Registration T.A. No. 1590 of 1987(T)
(WeP. NOo 2345 of 1984 )

watchman/Khalasi/Sainik Supervisors
Evam Class IV Karamchari SanghececceccscscsccseseeApplicants

Versus

Union of India & OtherSeecscccvevecacacss cese s sesRespondents

Hon'ble Mr.Justice U.C.Srivastava,V.Cs

Hon'ble Mr. A.B. Gorthi, Member (A)

(By HonW.Mre.Justice U.C.Srivastava, V.C. )

This is a transferred case under Section 29 of the

Administrative Tribunals Act,1985. The applicants/Watchman/

Khalasi/Sainik Supervisor Avam Class IV Karamchari Sangh along-
with one Mohd. Kaisar filed a Writ Petition before the High

Court which by operation of law has been transferred to this
J
Tribunal. The applicants prayed for the issugance of written 1

mandamus commanding the opposite parties to pay the wages to |

the persons shown in Annexure No.l of the Writ Petition 1
1
according to the new revised pay scale and also for difference

:

‘of wages in accordance with Annexure No.3 from the date of i

new revised pay scale, and a mandamus that the respondents l
should be directed to fix the seniority of the persons shown
in Annexure No.1l, and that they should not change the status
and provide and ensure the constitutional rights to them to

perform their constitutional obligations.

26 It appears that all these persons who have filed
the application, earlier entered in Railway Service as ‘
Watchman/Khalasi/Sainik Supervisors etc but later on they 4
were appointed as Khalasis, and from the application it‘appearg
that not only they were claiming the grade but they were also 4

claimi?g absorption in the grade of Khalasi which would have

L e
rwen-givenryaxious rights including pay scdles and seniority.
., W

A

etc. During the pendency of the application it appears that



: g
\ -2 - &//
they were regularised and that is why the application was
) moved before the High Court, and Prior to the transfer of

this appliction to the Tribunal, the writ Petition may be

dismissed as infructuous.

3. In the Affidavit..~:i~“f*: it has been said that
the seniority of Khalasis ang peons was fixed in terms of -
RDSO's Memorandum No. AGL/141, dated 17.10.85 showing theiy
positibn as stood on 1843.1983. According to this seniority

- list the Watchman who had been absorbed as Khalasis have been
promoted as Khalasi Helper in scale R8+210-290, and further
the staff who had been absorbed as Laboratory Helpers have
also got promotion in Class IlI category of posts. Only the
Watchman who had been absorbed as Peons could rot get
promotion due to non-availability of posts in the higher
grade and shall be considered as and when due, and the
applicant Mohd. (aiser has also been appointed on promotion
in Class I1I in the‘Central Railway. The learned counsel
appearing on behalf cf the applicants stated that the applica=.
tiokfﬁg;fﬁﬁzjaéz;edézit as although the case have beern quasheﬁ
but the‘ﬁhe seniority was not given to them, and the ?
absorption has been made in such a manner that they will be 1
deprived of their earlier period of service and that will not

}be counted towards senicrity.

4. This is a matter which has not‘yet been decided

by the department, and the métter should first be agitated
before the departmént, and the department will consider
whether the seniority is to be detezmihaitaking into
consideration the earlier period of service whether of all
or some of these persons. Accordingly the respondents are
directed to determine the same, and for this purpose it will
be open for the applicantsto file a detail representation
in this behalf stating their grounds and the reasons for

seniority on a particular criteria within a period of
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3 weeks from today. In case Such a representation be filed
4 within 3 weeks, the respondents shall decide the same by

speaking order within a period of 3 months, taking into

consideration the pleas raised by the applicant. The

However

'A

concerned we are of the view that the application has

become infructuous.

~ Member (| Vice-Chairman.

Ith November, 1991, Lucknow.

- - - = o -0 a2e 200 0P @ ¥
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CIVIL

————SIDE : GENERAL INDEX
CRIMINAL

: (Chapter XLI, Rules 2, 9 and 15)
Nature and number of case .I....... M:) §‘4S‘» A(//

Name of partics ... (N‘ \3’{9&’ ’la"‘/ k/\“(“n’/ . .é;m\"‘*“'b

Date of institution ........ (4 i i Akz{‘ Date of decision

S aew, M- b aé‘,»"/maw

Court-fee Date of Remarks
Serial Number admis- | Condition| including
File no.lno. of | Description of paper of sion of of date of
paper sheets | Number Value paper to | document|destruction
of record of paper,
stamps if any
1 2 3 4 5 6 7 g 9
Rs. P
J-| b Ldk Bmrep| % ; 2
A o /, ' [0} &m0 °
OQuol o 771?&»/
2| rue : -
K s R Sumoe  * - §ev

24 Conmg AU I Iy 5
~ ] v ’—_ N oD -
by 2, |

@t/»’f;% éf).)j’\-// , - NS -

I have this day of ’ 198 , examined
the record and compared the entries on this sheet with the papers on the record. I have made all neces-
sary corrections and certify that the paper correspond with the gencral index, that they bear Court-fee
stamps of the aggregate value of Rs. that all crders have been carried out, and that the record is
complete and in order_up to the date of the certificate.

Munsarim

——— e e ceng

Clerky
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IN THE \'BLE BRIGH COURT OrF JUDICATURE AT ALLAHABAU.
e .
LUCKNOW BENCH LUCKNGW, (
v \
;\\‘ @
: ‘ ; ol AL/
] \ ¢ 4 ~ 4
Writ Petition Noy/\ Vi, “fof 1984,
} ’/I
7~
| - //' P
/ T4 NN\
‘ : X inik Qupe: ac vam TVth
watchman/Khalasi/Sainik Supervisor Avam IVth.
Class Karmchari Sangh. oo Petitlione.

Union

S1.NO.

L

Be

of ¥ India & others. Opp.Parties.

ara

\/ i US L

INDE X =

& " e & TPace NO
Description of Documen L3288 Nl

Memo of wyrit Petition. 1

Annexure Noe 1. Copy o1 the affected 15

g members's list.

the resolution ‘hfﬁ/q

passed by +ho Union of he affecte : ‘
) 5 ~ :/13 4 ,/.f (,L« ménd {ﬁp“' N

) ‘” n» 9f ‘c) [ ,"«/a./ c‘ E ﬂ 2 2x Pé {. opickery
9 .r\) 9~ A L/ /

the order

Annexure Nos 2. Copy of

P

"'!")6‘1’ Se )

f—’) ru \u wN?

/l’,/\u”sl”h A/Lb «;.,)S
Annexure No. 3. Copy of

| 2 >Y
PR
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o
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=
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N
n
[
n
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rivising he pay scale o

»

B 210-290,

’ >

Annexure NO, /33
The pay

copy of the 'rf.z rivisiﬂg‘ﬁ
gainik Supervisors

same OI
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Annexure No,5§.8epy of first representation 4%;7/137
of petitioners,

Annexure Nos 6, Copy of Representation of the‘%tg"[/”

petitioner,

i — 40

8. Annexure NOe 7. Copy of Representation of |
oaih |
petitioner., |
K e ) . ny — 4718
9.  pnnexure o, 8, Copy of Representation of U4 |
petitioner, {
3 vy o ~ : /\' &
10. Annexure No, 9, Copy of legal notice sent [N - j’]w
by the affected members of the Union dated
- 4
1.%.1984, 4
- ) i
11. Annexure No, 10, Copy of the document showing ‘gg ~£5 4
the change in designation of the affected persons {
of the Union,
e et iy ] &80
12. Affidavit of the petitioner.
|
I g o b fa
13, Vakalatname of the petitionerse.
KA Chok-
Lucknows COUNSEL FOR THE PETITIONER.
Dated , 1084,
et SR RIS S8
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of the petltioner,bSri Mohd. Kaisar,President of

U is alse pellimerved
A55001atloe4has been authorised to file the present
Writ Petition and t0 contest the seame before this
Hon'ble Court. A true copy of the said resolution

is being filed herewith ss Annexure No. 2 to this

Writ Petition.

vV
] ) No
5. That the petitioneryf is a Un-Registered Trade

Union constituted by the workmen/employeces of the
Indian Railweys of the Union of India. That one of
the fundamental duties and obligation of the
petitioner is to help and fight for providing
justice sgainst the illegalities, unfair plays

and inJjustices committed by the Opposite Parties.

6. That the facts mentioned below will show the
picture of illegelities and injustices committed
by the opposite parties against which the petitioner
Vi
have

,Bes s legal right to file the present writ petition

and this Hon'ble High Court can grant the relief

claimed.

7. That the persons mentioned at serial Noe. 1 to &4

of Annexure No. 1 of the writ petition were e

Cont.-...........h
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appointed on the post of Sainik Supervisor /
Havaldar and persons mentioned at serial No. 5
to 3§/of the Wr%t Petition were appointed on the
posts of watcﬁggbmpKhalasis in thé different
years of 1961, 1964, 1968, 1971 and 197% or even
earlier or after in the than scsle of k 70-85
and 85=-110 and and since then they have been
working in the sasme cepacity xﬁ& on the seme
posts. It is further stated thet almost of the
t petitioher in Annexure No. 1 of Writ Petition
are illeterate and poor personse l»ua L’fzm 5[ ZJ&

VeleCamenls Sheving the -/LS g malin ef Pelilienens a§ ”

VBTt e ol ith 5 porersicien, 2

' 8. Thbt all the persons shown in Apnexure No. 1 of
’ -~ the writ petition since their initial sppointment
have been working on their respective posts regu-

larly without any break in their services.

Si&A;' , 9. That the work and conduct of all the persons
shown in Annexure No. 1 of writ petition always
remained thoroughly satisfactory and nothing

adverse was ever communicated to them.

10. That on the basis of their satisfactory work and

conduct all the persons shown in Annexure Nos 1

Cun.t-onto-ooooonoouoo.B




were declared permanent in the year of 1978 on their
respective posts and the entry to this effect

has also been made in their service records, which
is availablé with the Opposite Parties only and

not with the persons shown in Annexure No. 1 0f
writ petition as the same has never supplied to

Y them.

f 11. That the post of Watcheoum-kKhalasi in Railway
department is ondand the same cadreds post, having

the same pay scale, same work and same statuse

\

12. That the'fask af Wabchman-uaiEak Xn REtway
_ depaxkmenx kxx aforesaid scale of pay of Watchman-
cum=-Khalasis was‘upgraded/revised into B 210=290
@?E\; o4 in the year of 1978 vide Annexure Nos 3. to this
') ' writ petition and similarly the pay scale of

Sainik Supervisor was also revised into the

scale of B 225-308 vide Annexure NO. L, to this
\ writ petition in the yesr of 1974 admissible
. since 1973, but the saume has4not been given to
the employees shown in Annexure No. 1 till this

date inspite of their repeated reminder and

£é/—»v requests except Hawaldars/Sainik Supervisors,
o 4(

C(’}ntcoooo--ooooooooo.ooo-oo-o6
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14,

ot

but they too were allowed the scale of & 210-270
while in fact their pay scale was £ revised into
ks 225-308. True copies of representation and

reminders are annexed herewith as Annexure No. 5 ,
6, 7, & BRAXE, to the this writ petition.

That not only this the Railway Department has

also not fixed the seniority & of the persons

shown in Annexure No. 1 of the Writ FPetition e

as a result of which the department has been promote
ing frequently other similarly situated junior
employees to the next higher scale on the basis of
pick and choose policy without considering the -
cases of the pefsons shown in Annexure Noe 1 0of

this writ petition.

That %gg under the circumstances stated above
several similarly situated junior employee to the
persons shown in Annexure NO. 1 of this Writ Pe~
tion have been promoted to the next higher post
of un-skilled supervisor in the scale of

B 260-400 and the persons shown in Annexure NoO.

1 of the writ petition be}ng senior té‘them have

not been promoted nor considered for promotion.

Seniority is only the criteria for promotion To

COI]t.............?
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18.

g

the post of Uneskilled Supervisor.

That the representation against above illegel
promotions were given by all in vain ., A true copy
of the said representation is annexed herewith as

Annexure No. 9.

That all the persons shown in Annexure No. 1 of

this writ petition, as per provisions contained in
Annexure No. 3 are legally entitled to get the
revised scale of pay of & 210-290 and Bk 225.308 witk
retrospective effect but the same has not been
provided to them till this date by the Opposite

parties.

That being aggrieved by the above illegal inactions
of the opposite parties , the petitioner &s/members
sent a notice to the opposite parties on 14341984
and a true copy of the said notice is annexed here

P
with as Apnexure NOe 1§, to this writ petition.

That it is significant to mention here that

the opposite parties on receipt of above notice
et ] A . .

contained in Annexure No. 10, are #ob manipulating

to make out the ways to deprive the persons shown

in Annexure No. 1 of the writ petition to defeat




19.

20

24. That the present illegal change in designation of

) ’?2. I‘T’!h t ! o s ]
2 That the office bearers of petiticner spproache

revised pay scale of

their legal claim of getting

B 210-290 by way of changing their original desig-

nation of Watchman—Cum-Khalasi into the designation

of peon.

That present chenge in designation of the persons

shown at serial no. 5 to 38 of Annexure Noe. 1 has
illegally been done, as the same has been done

without consent of persons shown in Annexure NOe 1

ident from pnnexure Lo jj{ﬁf this

This fact 1g €V

this wrip petition.

That the present change in designation of the
persons shown in Annexure Ko. 1 of writ petiticn

are in fact is change in service condition with-

out their consent which is not permissible under

o 5
KM LaVWe

the persons whown in Annexure NO. 1 of this Writ
Petition will cause with irrepairable loss and

injury fer promections.

meny times to the opposi
’ 1€ Opposite parti

Pposite parties to know th

L e

Cont

".“
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25,

b o

) K

reasons of not allowing the admissible scale and
promotions but petitiooeer has not been told till this
date. Every time the oprosite parties replied that
matter is being exesmined and the same will be
communicated to the petitioner in near future but
nofhing has been communicated to the petitionert#7

till thig date.

a/
That the petitioner now has no hope fmr from the
opposite parties to get their grievances redre-

ssed.

Thst the petitioner therefore file the present
writ Fetition as having no other equally efficacious
alternative remedy, on the following amongst other

grounds; =

GROUND S,

i). Because the persocns shown in Annexure NO. 1
of tke Writ Petition sre entitled to the afore-
M
0]47 \ v "
said new scele Of pay i.e. ks 210-36 and 225-308

respectively with retrospective effect.

ii). Because illegel withholding of the new scales

pay by the opprosite parties for the persons

shown in Annexure No. 1 of the writ Petition

COE‘E......--....




is illegal, unconstitutional, violative of
articles 14 ard 16 and 23 of the Constitution

of India by the Opposite Farties,

iii). Because QOpposite Partive have committed grave

illegality and also violated the provisions of

N article 14 and 16 of the Constitution of India
. in not giving the promotions to the perscns
{ shown in Annexure No. 1 of the writ Petition.

iv). Becasuse the persons shown in Annexure No. 1
of the writ Petition have Constitutional rights

to be promoted on the basis of seniority only.

v). Because the Opposite Parties have committed xide
illegality and constitutionel error in edopting
the policy of pick and choose for giving pro-
motions to the persons who sre Junior to the
perscns stown in the Annexure No. 1 of the

Writ Petitione.

vi). Because the Opposite Parties have no right
to change the designation and status of the
perscns shown in Annexure No. 1 of the wWrit

Lé\°"Z%Q?’ Petition as peon . Such action of the opposité

Cont'..."...".s11




is a Congtitutional error.

vii). Because the opposite parties have no right
to change the designation and status of the
persons shown in Annexure No. 1 of the writ
petition as peon . Such action of the opro-

site parties is a Constitutional error.

vii). Because the aforessid illegal actions of the
opposite parties have violated the provisions ¢
of articles 38(1i) and 39(d) and sprit of the

Constitution of India contained in preamble.

viii). Because the opposite parties are under
Constitutional obligation to provide and
ensure the relief claimed by the petitioner
on behalf of the persons shown in Annexure NOQe

1 of the writ petition.

ix). Because the opposite parties No. 1 is 2
v seeialishie .
saicexbeb Welfare State and Opposite Party
v
2 and 3 sre officers subordinate to Opposite
Party No. 1, can not be permitted for a

movement to commit aforesaid constitutionasl

errorse.

Cont..........“.12
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X) .

xi) .

Because the Cpposite Parties have no
right to take any type of plea against the

reliefs claimed by the petitioner.

Becauge the aforeseld illegal and un-

coenstitutional actions of the opposite par-
=%

ties have e@kringed and taking away the

Constitutional right of the perscns in

Annexure No. 1.

WHEREFORE, the petitioner respectfully

prays: -

(b) .

That this Hon'ble Court may issue;=-

A Writ, direction or order in the néture of

Mandamus commanding the opposite parties

to pay the wages to the persons shown in

Annexure No. 1 ofthe Writ Petitdon according
"

to the new revised scales of pay with retros-

pective effect.

A writ , direction or orders in the nature
of Mandamus commanding the opposite parties

to pay the difference of wages to the

CJ‘(]JC................"B




to the persons shown in Annexure No. 1 of the
Wwrit Petition in sccordance with Annexure No.
3 ard i.e. from the date the said new scale eof

pay has been revised,

(c)e A writ , direction or order in the nature

N oa Mandamus commanding the opposite parties
. to fix the seniority of the persons shown in
; Annexure Nos 1 of the Writ Petition and to give

them promotion with all consequental benéfits.

(d). A writ, direction or orders commanding the
opposite Parties not to change the status of

persons shown in the Annexure No. 1 of the

.
Wwrit Petition.
, (e). A writ, directions or orders in the nature of
"' Mandamus , commanding the opposite parties to

provide and ensure the Constitutional rights
of persons whex shown in Annexure NO. 1 of the

Writ Petition.

(f). A writ , directions or order commanding the
opposite parties to perform their Constituti-
onal obligations towards perscns shown in

NN e
Wi 0% (1(

Annexure No. 1 of the writ petition. and to
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'lDl
inform this Hon'ble Court regarding/the

performance of their said obligations.

(g)« To issue any such other directions order or
Writ which may be deem fit in the circumstan=-

ces of the case.

N
« (h). To award a heavy cost in favour of the pe-
4 titioner against the QOpposite parties.

K PR CRaR

Lucknow. COUNSEL FOR THE PETITIONER.
Dated , 1984,

NOTE:
There is no defect in this writ

petition.

J< A 7 € Ao

Counsel for the petitiocner.
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD.

T g

LUCKN (:'l'-"iT .Dkgal uC‘h LUCKNCUW.

watchman/Khalasi/Sainik Supervisor

AS tlcr]. ' e e o
Versus.

Partiese.

o

LI
C

[

®

Union of India & others. oo

ANNEXURE NO. 1,

.C.CTEE) L'AL;L/.I:U_JI\L) C/L I A,L TQL\-. ’l\ :\‘}ib IiAeVL.J

Petitioner.

NOT BEEN GIVEN REVISED SCALE AND WHOSE SENIORITY HAS
A(JT BE.&:M PLALLE e
Sldio. Name [ather!'s Designgtion.
Nakes
1. Sri Harakh pahadur Thepe Not known Hawaldar.

2. "\auhu I\]atdﬁrx blhb}fl. Uaé:c.‘l mnath Sil\gh' H

3, Sarnam Singh. Mata Deen "

Con‘tbuelooolno#avtoob2
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S o Vi N
L, Genesh Bahadur Chandrs Bahadur Hawaldary.
5. Mohd, Kaisar, Abdul Latif Watchman-cum-Khalasi,
6. Ram Chandra Ganga Bahadur. "
7. Vikram Son of Mishri Lal f
h | 8, Bal Bahadur Shamshir Bahadur " |
o 9, shri Jeet Bahadur Bachhan "
/
~
10, Shree Hanumen Prasad Garabali, "
11. Jhak Bahadur Ansia n
‘ 12. Vishnu Bahadur Purna Bahadur. "
‘13, Hari Bshadur ~ Sukh Lal "
) 14. Deo RaJ. pooran Singh G
A
@S& Ny | 15. ©Lal Bahadur Bhagwan Deen Yadav n
~
9/ .
16, Bhagat Bahadur " .
17. Shree Krishna Sri Jodhs. "
18, Om Prakash Guru Prasass "
kg 4/ 19 Rem Ralil Mohan Lal "
(el s
20. Radhey Lal curu Dayal "

CORT. sodssisne
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21, Yogendra Mangal Rameshwar "

2. Dhuvi gingh, Chandra Bahadur Singh

2%. Dooni Chand Jidu Ranm "

|}
24 s JJPeTiwari Aaliq Ram Tiwari,
~ 25. Hanumen Singh Raj Bahadur gingh.

26, Naushad Ali Mohd., Nasim Ul

..«7c _iul“ta Za 3’iu3faf§0 f

8. Kuwar Lal

29, Jai Shanker Prasad Jagennath Nath Fd. "

o
30, Mamra]j Bachhan Ram "
o - - 1 s A am H
31. Ram Dhani 2a8naeo.
P
. Z - X 1 Ram Harakh "
A 32. Ram Prasad Ram Harakh.
@\‘, <
%
; TR R | "
: 3%, Ishwar Singh. Bagakah Singh.
-y} W Y T, vy o 2 '~ 1]
34, Shiv Bux Singh rrayag Singhe
75. (Ghagwati Prasad. Kali Deen »

CC)I].";QOOQ.ICCQDIOLVL
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57 Ratan Chand Jagat Ram 1
38+ FHRam Chandra Tiwari, Dee Dutta, | n
39, Nand Kishore Ayodhya Prasad "

« True CoOpy.

/

A
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3 Fq aTatsm &7¥ e a9 EIaat W@ SATETarS
WIS o9, AdS |
L Cochym_7zaT _ _ _aTw_ _1984 _

ATEFAE 36T oo o PUETIHT
T4
grgm aTya shegs Parawe e
GTCF hameﬁ?‘f R X mmﬁﬁ
4
AT T )

I g5 82421984 _

T FgATF 84484 FT oY glevde a7 oI FeaeaT
L ¥ aTeo0 FTo w0 at, FTATT, JeW T q@FW, I @ T
Frarsa 8, A Parfafds gearg o1fea P W ©
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EIATEMIONT OF STATE RAMIWAY PROVIDTN INRITIUTION ACCOUNT

N e 5 hel

[Y=claratio \ ed n
P count »

Declaration not ived
of Mr./Mrs,/Mise . 72N 30 = LA TN 0t st
Desigr wtion,, ... ] eaaa, Sration 7 ? 8 .

s ,'

Ficket NO-..oeuinns . e Departnient N, Lol 3

Shrwe ¢ be posifion of Stai |{ vilway Provide  Fund for l’\(l np'u"‘rc'dﬁf"m\*\"“‘"l

st v oovchop9r "
P SOTCSTI N MO N NN IO S

' R ; Tigms Tolontary | Detall

— i Deposit o Renvarke —
e a—— T Rs. | Rs. P! Rs, P.[withdrawa
Baiarce on Lst April. 197 3 w /4 Ae
Add s bse iption during 1973 - H, Y3777
Refunu i ad\ancc_' i
Total s TN, T p . i
Interes for the vedr wl| 78 ¥
Less with Irawals as per Cot 5 ..
Balance on 3ist Mach, 197 ‘ "{;. s /

i . —t-
' spaptant, —(1) The atiention of subscribers is drawn to the importance of revising their (ich‘ll-
el jons, in case any event has cccurred which necessitates revicion, If a subscriber g
n t so far signed the dectssation form, he should sigh oie nosv.
(2) The nc ln owle liu ment 10 the declargtion executed by the mginber of State ki v.,\y
Provident Yond should be asked for from the Accounts Oftic A !hn uL’! hls xl-' f
it has not alrerdy been received by the member, é

B g
nm......}../. jm 9 ﬁc _;. .. ’
(1) Subhcription du ring the vear is for the period from M ‘)(\ l([v 'T\ lw'\) for Naschrof

bete the predions year paid i Aprih of tue curreat yoar to chruary (paid in Marohi
() The bonus credited to the (Accounts Jurl'\,thvu.\ is the co tri bation allocod on
sutweription from Avril, 197...(i.e. on pay for Maich, 197......0 t0 My ch, I1¥7.d
on nay for Febrary, 197,04,
(3) The voluatary depasit is the amount recovered from  bills for March, 1 e
cborray, (47

(4 (@) The niere « aPoved at & minimum rate at 4 er aLnuh on |’lf:‘ Previdont
! of tors 1o me of t Fupd prios to 7231938 or {a

b [

sit h arilic Riv AT Iy e e of others, intoresi is

aliowr 0w the gt i anoady the rate of incoest dor o ¢as 1 being. o,

allowad at the same as stafed oy dgabove
to the ( s 4ccoint and errors
" ypils: § s Gron the

Ru&} ‘(‘V\J“SG“’/ T ﬁﬁt@»&,

o pp Bty
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. o No. AC(GY ¥ HHA 113)
. . NORTHERN RAILWAY PF-2
- STATEMENT OF STATE RAILWAY PROVIDENT INGTITUTION ACCOUNT

e (Sze notes below)

LA

4

<9 PL Neclaration executed ON . ..vuiiseienirssearesissnsnes
;'P.P. Account No......_.,....,? 7?"" ] ‘ ) '

+ Decjatation not received

>
. ; Aok { ' ¢

of Mr./Mrs.'Mrss.....f.?{.‘..“-(z;.'.‘ﬁ.........so'ﬁ‘,' alithter ofggpparggersinssssssessinsssess

DEsienAtion. eveovenre ST fagsr@a SN oireininns - g

Whokat Nojasusieiigzainninn v v e nDEPATINEN L s (ri‘i.k"”

Showing (he ngsition of State Railway Provident Fund for and up to the end of the year ending
st March-1071

] 2 3 4 5 i__6
Subs- Ticoms 3 Voluntary | Detadl
— cpiption Neposit of Remarks

ks, Pl Rs. PJ s, dwithdrawa

R

Balasce on' FApril, 1970

Add sabsecintion during 198 M. | fo g
Pefund of atvance s

l

ota! R ‘e "
¥ neres for the \“f‘\—r) /’:,/

T I S &)

wl-a b

]
|
' e [V
Ra'an:z on st Mach,1974 ... t/‘,&
m..,ﬂ;,.p --(1) The attention of subscribers.is drawn to the imy . viance of revising their declarats
™= jons, in casc any event has occuped which necessitiics cevision, 1 a subscriber has
not so far signed the declariiion form, he should sjptt cne now.

(2) The acknowlcdgement to tha declavation exccuted by the hember of Smrﬂqmy

Peovident Iind should be asked for from the Accouwnts Ofigder thrc Mehdis ot 1
@

. it has not alieady bugp reesived by the member, -
r 4 s I i A
e Cocounts  Officer
161 ¢ D 5 Workfhop Accoun, Ol e
DAt e ..11197 o f ,l;....&.._.,,_4........‘1'nisun
Now - (1) Subseriy ion during the year is for the period from Maich (e, the pay for March of

the previous year paid in April) of the cuticat year to February (paid in March).

(2) The bonus credited to the Accounts during the year is the co .(ri bution allowed onv
suscription from April, 197...(G.e. oa pay for March, 197.....) to_ Maich, 197...0.e
on pay for February, 197...). '

(@) The voluntary deposit is the amount recovered from bills for March, 197......1¢
Feburray, 197,

4 @ The inferest is allowed at a minimum rate at 47 s¢r annum on the Provident

L Fund sssets of derositors who were members of the Fund prior to 7-3-1938 or in
such other cases as authorised by the Rly, Board. 1n case of others, interest is
allowed at the raic fixad ranually the rate of in ersst for the year 197.....bewng ...
%, per annum, :

(b, Tatsrest on voluntary deposit is also allowed at the same cate as stated in 4a)above
£5) Subscribers should satisfy thems:!v 24 A8 10 the correciness of this account and exrors

should be brought to t= sotice ol the Accounts Ofticer within six months frous the
date of its recernt.

WK -1,327/13-0ct, 1972--4,50.000 F.

i e

e i e S

-

b e




r~

AR
0 U Lo
o Aee ‘,ﬁ/ﬁ(z\gﬁﬁ%ﬁ

W e Petitionm o,

W ﬂ:[ U NI / [</\aﬁa % / gcuiqui& ';WPM Vm‘gqévy

LLmL@m

NORTHEEN RAILWAY
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o Jncbier Trvpugh Chevtizmen
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> Al
¥ ag ML * AC(G)P-14(A 1323) P2

' STATEMENT- OF STATE RAILWAY PROVIDENT INSTITUTION ACCOUNI

(See noles on reverse)

/ ) 3 }
. /r ¢ @) ‘1w [ Declaration executed on....... 4% v I
P.F. Accouat No"""'*‘"mr { Dacdscation soyjeicrt i
/o o rafio T y )

of Mr.l}‘drs./m‘a.‘.'.....”/..‘.i".‘.ﬁ'....’.&ﬁ.-. «zson/dauglyfer ok”{ﬁyi&&‘“““ J
| “Designation:;i e J,U..[,@E.,xu‘.-.....Station ........ 4 - by s :
Ticket NO. .15 vivvesessioons / .......... Departme.nt.‘ ........ Lo seridMou Tt ,3““,:3.‘._.»3“.1__' i
Showing the position of State Railway Provident Fund for and up to the end of:the year i |

ending 31st March, 197 ¢. 7 g
1 2 e i Ji it 8 | |

“Subs- | -Bonus | Voluntary | Detail |
B criptioh Deposit | of with- | Remarks :
~ | ks Py Rs.  P) Rs. P odrawals| \ 1
Balance on st April, 197 4‘ (‘«)’7 T |
iption during 1974 .2 YTk ‘ 1
Refund of advance ... i ;
o R T ok : - , ; 1
Interest for the year ... be | & i :
I¢ss withdrawals as per Col 5... Tt B R | ' { .
Ralance on 31st March, 197 §7... 993 ; 1
. g ’ L gt ey W S ‘ :

n.u...:.i.% el } Bof. { RATTIL A e :

g ' [P.T.0 , | Aodaears dffce i

: i o HADRD 1 ek -‘
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$alhers -~ ofpliles,

£33 MO
WAY PR()VIDENT INSTITUTION ACCOUNT

(Se€ notes on reverse)
(Dcclarauon executed 0N il

NORTHERN RAILWAY
TATEMENT OF STATE RAIL

R I'v R) “ 1,
f-' Account No..7 i
.
of Mr/Mrs./ MIG ..... ; 5 AR
Desigaation’. ..o
Ticket NO. . covvimverisnresssnsssamanss et

Showing the position of State Railway P

Decl muvn not r

- Station, By
I)cpammnt..‘....,.'.d ...... 5{
rovident Fund for and up to the end of the year

AC(G)P-14(A 1323)/ PF-2

......

..... (.‘ SR i

ending 31st March, 197 &
i S, e I I . 0 .
e e Huhs- Ronus ‘ vofuntary | Detail B
e - cription Deposit of with-| Remarks
VoRe. . B4 RS, - S BE drawals -
Baiance dn lst Apnl 197 :f i \ fio
iption during I';'T’é JJ'\ 404 |
refund of advance ... Aol : i
Total PR Wb o b ,
Interest for tlu year ... A7 i t |
/,ess withdrawals as per Col. 5 Pos A ] "
g5 st Moarch, 197 5 b | ‘
/ alance on 1S ; AR TP ’1.1 b . g .
G\w o AT " -
[/ (i & ~
Dated...... 1/ 19T [, o e e e snenbpegaene
{ [P.T.O0] ’\Q'éungc ()l’hcer
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« PF. Account No -
MoA A franiten,

of Mr.IIMndMRs?....., ; of/davy)
e /,! Ak, Station. .,
: Tudwt NO. coiearsrsererorenarnne /..4‘,,.‘..I'.....Depnrlmem

Showing the position of btate Ruhny Pronden‘ Fund for Lmdu to t
ending 3st. March, 197/ . th b O thy oo
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INSTITUTION ACCOUNT
) b

L Dectaration not rccoivcd

ter (}
(& p

; : S
Batance on Ist April, 197 & ..
Add subscription during 1970

Refund of advaree

,Interest for the vear ..
Less withdragals as per Col. 5 i
. i{Balance on 31st Maich, 197((
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drawals
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iN TEE HON'BLi HIGH COURT CF JUDICATURn AT ALLAHABAL,

LUCKINOW BENCH LUCKNOW.

Writ Fetition No.

of 1984,
o
:
watchman /Khalasi/Seinik Union. vee Petitioner.,
Versus.
& Union of India & others. 55 Opp.Parties.

ANNEXURE NO+ %o 34

GOVERWMENT OF INDIA: MINISIRY OF RAILWAYS
RLSEARCH DESIGNS AND STANDARDS ORGANISATION,
MANAKNAGAR: LUCKNOW

We

Note NOoWE=IV/CL.IV/Reclassification Dated 28.4.83.

Subs = Reclassification of Artisan staff on the

Railways/Relief to semi skilled and un-gkilled
Artisan gtaff.

Ref:- 1. Reilway Board!s letter no. E( R&A)1-82/
Jc/1 dated 13.11.82 and 12.4.83 circulated
vide note no. A/G/Claséification of posts
dated 28.12.82 and 20.4.83 respectivelys.

This office note No. EI/S/ORG/1/UPG/Arti-
san-IV deted 30.3.83 and EIV/CL.IV/Recla=-
gsification dated 2.4.83.

COﬂ‘t.............Z
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In terms of above lettiers, the list of Khalasis

by

(Regular and decesualised ) in the Seniority Group of
Chart No. 1, II, III and IV who have been recalssified
as Khalasi-Helpers scale ks 210-290/- , have been drawn

as per Annexure I to IV of this note;-

2
W
2 The ccncerned Unit Officers who are dealing with

thedecasualised Staff mey please arrange to draw the

lump sum arrears of the staff reclagsified as Khalagsi-

-

A pelpers, pertaining to their respective Units for the

relevant periods i.e. during 1.4.80 to 31.12.81 at the

rates mentioned in para 2 (V) of Bd's letter dated

13.11.82,

%, The fixstion of pay of the staff reclagsified as
Khalasi -Helpersmay please be fixed on pecforme basls or
1.8.78 or any subsequent date as may be applicable on
the basis of their eligibility as gpecified in the

LA oM Letters quoted above but the higher fixation of pay
E%%u 74 on the basis of the above re-classification will be

currently effective from 1.1.824

L, It may pleasebe mede clear to the staff that the
1lists drawn in the seniority Group of Chart Nos. I to *
IV are provisional and are subject to % revision and
the payment of lump=-sum arrears and fixation of pay

I

&’ —
Ly “1@(A jg alsc provisionsl and recoverable pending the
fimakizakienxetxkhexprey i skamakxX kxR XXX

Cont..‘......‘.’.l..u
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ginalisation ofthe provisional list.

Sd/= Magan Lal
28 .4+83,

( Magan Lal )

for Director General .

DISTRIBUTION.

JDF? The pudit Officer )RDSO/Lko, soE (IL1I)% sOE(IV),

S0 (Réctt) So (s&T), so(ﬁCW}, S0 (Research ), TEN,ADE
/ENS, JDSE/TLM, JDS/S4T Leb., ADE/ Bele, JDR( B&S ) , J
(GE), JDRT (I) , SO(MP), JDR ( SKI), JIRM (I/c), so(i8
gﬁ(ADﬁNj; DCos, ADO/?ub.,VIJD/TI, JDS (S&T II ) Jps( !

B-I), S0 (Civil), JSO/ Psy, JDR (B&F).

PR E RN
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W) o4




Stores Renio Section). %ﬂ
S«NO. Name Working Directors- %?te iiif
g/sri against the ::étion. i%igibi—
post of Re- y as
gular/Decausu~ Khalasi
alised Helper,
1. Sohal Lal Sce Reg., c/store 1.8,78 Rete30.6.82
" 30,1181,
2. Benwari Lal " " "
3. Pala Kdheri, i i h
L. Amar prasad , ST " ChB . L
5. Shysm Lal g/o Tulsi ¥ n "
6. Tulsidas " 0 "
7. Heri Prasad " n i
Prag n C/store ®
‘Munni Lal S.. u n n
Ghasitey. V " " n
Mahadeo Prased. " " ¥ Promoted as S8
Masen wef,
5.1.81.
Chhebi Lal " " 1
Jagdeo 1" n f
chhatey Lal,s/cGarraj " " "
Sc.
Ram Lal
Ramduleare Sangh.
Budhai Choubaon,
Harakh Bahadur,
Raizullah,
Shyam Lal sf/o Gokuls
Behari s/oBhawani,
Tulsi Ram ,SCe n RONeo n
Ram Nath. n C/store "
Ram Murat H CHS . t
25, Kashi Prakash B " "
26, Hari Ram f n "
27« Budhu, n CHS. "
28, Guru Prasad, SC. " it 174479,

Wﬁzg

List of Khalasis scale k 232¢- reclassifified as
Khalasi Helpers scale ks 210-290/- which are under
seniority group of chart-I (Civil Maintinence, Central

ANNELXURE NO. 1,

C(}n‘t‘.t'l.l.....'...‘O.Z

L i e R i e S T S o G —




R &l

pi
¢ i 29 -
29. Raj Kumer Reg. ColMese 17.4.79-
30, Yuv RaJ Singh. " ¢c/store n
31. Sahdeo " CHS e " N
32. Bhagwati/phikari " » u ?ﬁ
33, Ram RagJ " " "
34, Nend Kumer " " : n
35, Chunni Lal | " C/store n
36, Ghasi Rem, SC De S, i
37, Bhola spo Ratan, REgs " "
38, Ram Charan. .
g vVvijay Bahedur,
) 40 Mangli Prasad. oo v 0
, 41 Mangrey, SC. DC CMS o
: 42, Nanhey. DC " "
y 4%, Babu Lal,Lachman REG - "
A 44, Hari Ram 5 $ " "
45, Ram Bharosey. | g
46, Abdul Karim,
47, Rem Frasad.
48, Shiv Charan,
L9, Ram Asrey,
50 - Madho anand Joshi.
vaiku Lal, ’
Babu Lal, §/o Mathura.
Lalta, ;
Angnoo, SCe
Haridutt.
Nand Kishore.
ram Kewal,
gwamli Dayal.
Munnu Lal.
Laxman,
yvishal Singh.
ahri Krishna Sc..
Babu Lel s/o Ram pale
Babu Ram,
Narosingh Bahadur,
Ram mWEK Sewadk.
%am sunder.,
BhobhaiRgm SCe
pes: Chesp ves. 11.7.60
Nande. ASE
! g:gdjggsgori%h Fajodhar 8'6'8é’1:7-82
(e oy 5 22.12.82,
TCe
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ANNEXURE_EI

List of Khalasis scale & 196-232/- reclasified as
Khalasi Helpers scale ks 210=290 which are under

seniority group of chart-II (EmS, TI and Elec.Birectorate)

Sl.Now

1.

10.
1.
12.
15,
14,
12,
/ 15.
17

2
e

19.

Name .

working against

the post of re-

gular/Decaudised.,

Nankoo,S/o Bhikha,Sc.
Kalloo Ram,

Tulsi Ram

sunder Lal

Lalloo Ram,

Lal Singh,
Bhai fal, SC.
roop Chander,SC
B.N.Shah
shiv Pal Gupta.
Hausla Pd., SC.
Pyareyl Lal S/oleelo,SC.
Durga Prasad.
Thakur Pd. Kureel,SC
Kamman,
Salik Ram,
Knahaiya Lal. -
Ram Swaroop
wmanmohan Lal
Tilak Ra@
Dwarika Neth
Lalta Prasas SCe
Heera bal s/o Desideen
Bishundayal
Heers Lal s/o Susaini
Vijay Bahadur Singh.
Ram Pati.
palak Ram,S3C
Shyam Lal.
Ram L.al 4 SC

Ram Dulerey,SC. .

Uma Shanker
S.K .Anand,
Balbir Singh, SC

Reg.

"
f
1]

]

"

Rege

14

DC

1

COntttoo.'oooooon

- v
Direc- Dated ' R
torste/ eligibili g
section ty as g

Khalasi- %
Helper. Ks
EMS 1 08 078 .

3] "

3] 3]

n 4]

" spa wef

18.9.80,
Tl on
EMS, o

8 LH 20,8.81.

SRJ InspeCell n

EMS.

f

i

"

Expired oni1.2.7
" 9,9.,80.

1

n

2
15.8.80,
" n
n 8.5.80.
L] "
0 17¢4eT9 SPAT 24874
EELab n 1
n " n
EMS "
] 4] f
11 3]
P e ® 7 N 2.81 .
- 18.3.81.

'0'0..,2




35
. 36
37
38,
39
40O,
L&,
42,
43,
L,
45.
Le.,
47,
48,
49,

/
}QL(\

59
60,
61.

“Munna Lal Verma i

Mata Prasad,S/ONankoo,sb
V.K.Bhalla. ‘
Ramesh Prasad.

Ausan, DC
Ram Asrey s/o Rem Gulam
Ram Swaroop s/oDDharamSC
paboo Lal s/o Ram Ratan.
Algoo Ram

Kalloo s/o Narayan.

Ram Narain, .o
Ram Charan

yusuf Ali.

Murlidher, sC.

Kanta Prasad.

Ram Bali.

Laljee Singh e
Museer Ahmade e
Abrahim, i

Sharker S/oJijaji,Sce
Chander Kumar

vata Frased s/o Prabhu,
R.K .Mishra.

Ram Shanker.

K.P.S3ingh.

Girish Narain, | o n
Brahm deo,.,

chandrika Prasad, S.Ce.
Krishna Xumar .o
Ram Sagar.

Laxmen Singh S/o Nain Singh.
pabu Lal s/o Bhagwandeen.

TRUE COPY.

H f i

2%

t

7

174479,
11.2.79.

v @ 8..9-800
e ® 90905‘:00

e 18.9.80.
«o 17.9.80.
.o 18.9.80.
7.2.87,

'

.o 18.3.81.

P
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10.
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ANNEXURE -III

Khalasis scale B

Chart=- 1

v«r (,.‘m

o

K.AWaghele, ScC.

£ -1(1. Mao“dl’bCOA whe @

Kedar Nath,

Chhotey Lal Nanhey.
Ram Kunwara

T.Raju

gatya Nerain
Chamaresh ¥umar.

Putti Lal

pari Mohan

196-2%2/~- reclas

Maintinance).

I: ite(‘tﬁ—
rate/Sec~
tion,

of larf

}‘etah al-

ised,

T - g, W S

working
aga&xst

he Doat
b,\, I\_i)

o~

REE. KT Maint. 1.8.7%
t;\

4] n
] i
i 1]
fl fn
1] 3

N

sified as
Khalssi-helper scale k 210-290/ - which are under seniority

Date of Remark
Elegibili-

ty as Kha-

lasi Hel-

per.

SSTA
+JE.Bl.
H 1 !
3} 4]
1" 3]

17 o479 4
5.6.81,

against point No.
g reserved for SC.
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JANNEXURE IV ( EXTRACT. )

List of Khalasgis scale k 196-232/- reclessified as

B

seniority group of Chart IV ( Reserch Directorste(includi-

Khalasi- Helpers scale Rk 210-290/~ which are under

ng S&T Research Nmkmksmamea Wingh since transferred to
8& T Design Dte. ) M&C --- Motive Fower Dte and Iraffic
Research Directorate)

Slao. hame : Working Directorste Date of o .
against  /Section, Elegibi- ;k:
the post lity as ~7°°
of regular Khalgsi

/Decasualised. Lelper,

1. Prebheti lel sC. Regs  I.L,DEHI  1.8.78.

2. Frabhu Dayal " RIM " Retd.30.6,7
3. Chander Singh., " B&S Res. "

L”" LR ] L]

7. Mannoo Singh. ' M&C " rromoted
as SLH wef
18.‘;306’)00

; R - |
34, Shivdhar. 1 FTL

128. Ram Khilawan,SC DC B&F 4.3.81.
1350 Ram Jiwaﬂ, " TI.'.;‘P, 1209.8&.

12..4.83.

rreryrryyy

True_copy.
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD.

LUCKNOW BENCH LUCKNOW. %
WRIT EETITION No, of 1984.
y
; Watchmen/Khalasi/Sainik Union. Fetitioner.
Versus.
Union of India & otherse. eoe CpPr.Farties.
| ANNEXURE NO. 4.,
s ( COFY )
i ' GOVERNMENT OF INDIA
Q)&o‘ . 4% MINISTRY OF RAILWAYS
-t "~ R.D.SO.
‘ No. A/ES/PCITII(73) Sch. Lucknowe
2= . "

Dated 21.12.1974.

STAFF NOTICE.

sub; Railway service (Revised pay) Rules 1973 =

Schedules for revised scales 0f paye.

In continuation of the staff Notice of even
ky /Vrﬂm number dated 13.10,1974, the schedule containing the

) revised scales of pay in respect of Sainik in RDSO under

L_——g—‘—‘—A Cont.--0010-0 2




2
cover ofthe Board's letter No. pC-111/73/schedule/R1yBD.

dated 9.,12.74 is attached.
o, The staff covered by the schedule are required to

exercise their option by 3¢3419754

3, The instructions contained in the Staff Notice NOe.

‘ A /ES/BC-III(73) dated 29.12.73 will apply equally in
P, their case alsoO.
t sd/ - MJ.PSrivastava.
- 21121974
ror Director Genle
D&: Copy of Bd. tletter
0. PoCo=III/73/Sch+/R1y Bde
Dte 9.12.74 with encloBures.
Distribution as usual.
copy of Rly. Bd. ' letter No. pPCIII/73/Schedule/
Rly.Bd. dated 9.12.74 addressedto FA & CAO, Northern
* railway, New Delhi and others and ccpy ® 1O ADAOKR2ilway:
/‘ New Delhi and others.
J
o ,,
@9&;’ qubs gchedule for revised scale 01 PaYe
o :
In continuation of the notification igsued vide
NO. GSR 516(E) dte 7.12.73, a schedule showing the
revised scale of pay applicable to Havildars and
sainiks in the Railway Bd. Secreteriate and Sginiks
- ky 0 in RDSO Is enclosed .
W m//(
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Dy
Special pay attached to the post of Havildar is to
be regulated in terms of instruction contained in Bd. |
' s letter No. PCIIT/74/SP/I dt. 17.1.74. ‘
|
Railway Board Secretariste and RDSO. |
|
Designe of post,. Authorised scale Revised remarks
of Dpay. » scale of
Pay e
1. 2 3 i

——-———-—nn---——————-———--————-—--——-—-—-———u———---——---——-—-_-

us a Spl 225=5=260=6=290=

Havilddar 85=-105-3-135 pl
EB=-6-3C8.

pay of B 15/= p.m.

sainik (other 70=1-85-EB=3-95 210=4=250=5B =5=270.
than those
drawn from State

Folice Depte

TREUE COFY
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Pasg: 89 {arama] auT g0 ofsaaTT{ST 1973 FT AT

oo THo do-ua "o Fg4TF 211274

Y are g3 do TEIT 870 Wo ITH FTogT0 HeT TFET
9o HOTIT / 73/  / T3 STosTo 1% 9+ 1274 |
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qar 3, .

JEIIGTTY FT TATTT §GTT ¥ 1973 ¥ T F4TH uT9 Faar
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A TRT ) TOWT v LITALT OV (ST TIMT MmIe Lt AM 19 AT ATY
N THE HON'BLE HIGH CCURT OF JUDICATURE AT ALLAHABAD.
et oy REN S TUCEKNOW J
LUCKNOW BENCH LUUANUW, }ﬂ
Writ Petition No. of 1984,
o
A
/
o watchman/Khalgéi Union. ove Petitioners
Versus.
Union of India & otherse. - Opp. Parties.
ANNEXURE NO. 6.
»
The Director General,
RDS0, Lucknow.
£ Sir,
A 's gubs Fixation of inter-se-seniority and other
A privileges as per length of services of

‘ Qﬁvr %} chowkidars transferred/posted as Khalasi/

peons in various Directorates.

Ref:- i) Staff Posting order NO. L, 1983
ii) Perscnal Interview of chowkidars with Sre.
L4

- -

Dy. DG in April '83.

pykpéqéé?fw o b

with due respect and humble submission we the

e A Z
(,L,,’I/Jbooloot.ll..'llll.




of RDSO who have become surplus as a result

Chowkidars

of setting up of ffulfledged security arrangements in

RDSO (REF)

would like to lay the following few lines

for your kind consideration and immedliate justice.

i)+ The surplus chowkidars have been ransferred/

posted as peons/Khalasis in the various dates.

A . oY P ! NS i . ~ o~ o P -
ii). As per SEQ Noe &4 Of 1983, the transfers/posting

K have been done ¢n administrative reasons, the
inter-se-seniority of Chokidars will be maint

ined in their respective Directorates as per

length of their services in grade & 196-232.

iii) . Practically the policy adopted by the Admn.

sgainst he assurances given by them in pera
of the said SFQ rether a conspiracy has bee
~

developed to dar Chawkidars from the inter=
ﬁ1§&\3f%§ seniority as well as other prelileges. o0 f

no seniority has been fixed up. The 30% up
gradation granted to Unskilled labourers i

JCM has also not been extended to Chewkida

and granted to the others.

T [ L D i B I s LT, o . 3
iv). The dual policy of the Admn. 1s miguiding

sl
W= ’ ;o " Aoy
‘ 7 ((’ mig leading. A delegation of Chowkidars

sr. Dye D-@ genuinesess of the problemn,

R R R S T S
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did not assure us for any Jjustice due to
external pressure of vested interest on

the Admn.

Under the circumstances, we haubly request your
honour to look into the problem perosnally in
fixing the seniority ( inter-se-seniority) of
Chowkidars in their respective dtes. and pray
extension of 50% upgradation/granted to kkexk

other Unskilled labourerse.

Thafiking your for a favourable decision.

Yours faithfully,

Sd/— Elleglble 'y

Lacknow = 226 011.

dt.

2L .5.83.

True COP! ®
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1K THE HON'BLE HIGH COURT OF JURICATURE AT ALLAHABAD.
LUCKIOW BENCH LUCKNOW. e
Writ Petition Ne. of 1964,
—
e
5’ watchman/Khalasi/Sainik Union. ... Petitioner.
-
Versus.
Union of Indis & others. - Opp. Parties.
ANNEXURE NO. 2.7,

N Reminder
The Director General,
R.D.S.0,
Manak Nagar,

& Lucknow=11.
3
u QERQS#?E ( peoe Kind attention of She M.K.Gamkhar)
‘&  Q} ”
« sir,

Sub; Fixation of Intra—se-seniority and grant
of upgredation as per JCM decision and
other prevelages of Ex-Chaukiders of RDSO
transferred/posted on the Khalasis/peons/

in various dtes.

//F Ref:- 1. Staff Posting Order No.14 of 1983,
ooy ([

2. Personal Interview with Sre. Dy.DG and DGy
3, ©Our Joint representation,

Cont......o..




j

RS
RN S
%
Kindly refer pera 2 of your staff Fosting Order
No. & of 1983 and our Joint representation dated 23.5.83
in connection with our demsnd for fixation of Interse-
seniority and grent of upgradetion as per JCM decision
and other preveleges to Ix Chaukidaers of RDSO transferred
/posted in various directorztes of KDS0U. As per para 2
SPO, the transfers/ postings of chaukidars to the cate=-
gories of Khalasis/peons in the administrative intérest
and they will tske their seniority as Khelasi/peons
according to length of service in gradés without dis-
turbing inter-se-seniority as chaukidars. But , this

assurance has not been implemented.

2 It is an accepted fact when inter-se=-seniority as
chaukidars is being maintained, all the preveleges
admissible by the length of services/seniority be also
extended tothe cadre. As such the 50% upgradation, as
granted in JCM, be also extended to Ex-chaukidars posted

Khelasis which hes not done. The upgradation has been

. swarded to staff who stands Jjunior by the length of

services. It is gross injustice with this category staff.

Qur representation, in this regard, has also
not prove fruitful. As such you are requested to sympa=
thietically consider our & genuine demend and fix our
seniority as per 1ength of services also grant upgra-

dation.

Con.t.ﬂ.‘..l'lo...l.....‘}



It will also not be out of reference to add here
that if we will not be granted Jjustice within one
month we will be forced to knock the doors of Court of kaz
Law & Justice to get get Jjustice. As such we may be

permitted for the same.

Thanking youy Yours Faithfully,

) Ex~ Chaukidars of RDSO
A Dated 27.6.83
‘; copy for information & necessary action to:-

1. She. Abdul Gani Khan Chaudhury, Hon'ble Railway

Minister, Govt. of India, New Delhi,

T .V.Raghvan, Chairmasn, Rly.Bd.,New Delhi,

[\

L ]
n
.
e
L

L |

General Secy. RDSO Employees Assoclation, Lucknow.

W
®

Ex Chaukidars of RDSO.

906 P e o e

i o

B True COpPY.
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s IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD. |
LUCKNOW BENCH LUCKNOW, ; i
by o L]
Writ Petition No. of 1984, |
|
N
|
¢ Watchman/Khalasi/Sainik Union. -5 Petitioner.
&
Versus.
Union Of India & others. . Opp.Farties.
ANNEXUEE '8!, ‘
No. REA/CEB/GS/UPG/Chaukidar/83/206 Dte 9:8.83,
Shri M ’K -Gamkhar 9
Director General,
. RDSO/Lucknowe
J Dear 8ir,
s 5§1 Sub; Request for fixation of Inter-se=-senio=
82$9 rity of Ex.Cheukidars scale & 196=-232

(RS). Rakshak scale of k 270~ 270(RS
cadres staff posted/transferred in
various sections/Directorates/Laborato=-
ries and thereby extension of other
benefits such as upgradation as per
decision of JCN.

Ref: 1) Representations of Ex Chaukidar cadres staff
dated 29.4.8%,24.5.83 and 4 27 .6 .83,

hoodli

C'Jl"l’l't..-..........-...--.2 l
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ii). RDSC Staff Posting order No. 14 of 1983.

iii). RDSO Employees Association Letter No.
RES/CEB/GS/UPG/Chaukidar/83/140 and 141
dated 29.6.83 and others.

L 2 2R B IR BN B AR 2R 1

Your pesonal attention is invited into the case of
injustice and treachery done by your Admn.with the Ex.
Chaukidars. scale & 196-232 (RS and supervisor Rakshak
scale of B 210=270 RS staff who have been transferred/
posted in various wings/éections/laboratory etc. of
RDSO due t§ change of security arrangements at RDSC. It
is deply regretted that inspite of several representations
personal interviews with Sr. Dy.DG and DG and written
assurances of the Admn. they have not been granted
Justice sco far. Their inter-se-seniority in various

sections/directorates/laboratories etc. as the case may

. '/ be, has not been fixed/declared so far as assured in

para 2 of the said staff posti ng order no. 14/1983, '

However, the entire case in brief is reproduced for

your ready reference and justice to the cadres;-

1. As a result of setting up of fulfledged security
arrangements in RDSO campus, the Chaukidars scale &
196-232 (RS) and Supervisor Rakshak scale B 210=-270(RS)
have been tr ansferred and posted in various Sections/
Dtas/Labs of RDSO ag Xhalasi/Peons and Lab.Helpers

Cont....'00000000l03
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in same scale of ks 196=-232 (RS) and 210-270 (RS)

respectively.,

2. As per para 2 of RDSO SFO No. 14 of 1983 and others.
_the Chaukidars etc. have been transferred/posted to the
post of Khalasi/?eon in administrative interest so they
will take their inter-se-seniority as Khalasi/Feons etc.
! according to their length of services as per date of
N joining in the cadres. But, practically it has not been dc
| fﬁ done and their inter=-se-seniority in their placed of
postings/transferred has not béen fixed so far, rather

denied, causing a grest loss to them.

In the light of views expressed above, the ex-
Chaukidars scale. of k 196-232(RS) and Supervisor Rekdhak
Scale k 210-270 (RS) be granted inter-se-seniority in
the sections /Directorates/Labs of their postings/ tren-
sters and thereby upgradation to Khalasi helper Scale
B 196~232 (RS) and skilled grades chle of B 260-400

(RS) as per decision of the JCM as impleted in RDSO.

{Q; O;£4 ﬁ It will also not be out of reference to add that
;G%& ' | in case justice ig denied within two months to these
ex-Chaukidars and supervisor Rakdhek cadres, they will
be forced to knock the\ doors of Labour Court/Civil
court/ High Court/ High Officials of Railways etc. to

. . 3 - - . "
%gQGJ%K; get justice for which all the respongibilities will

1
1\’ ; cOr]‘t...".‘l..l..‘....L"
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Notice.

Thanking you,

Yours faithfully,

Sd/= K .Chandran.
Asstt. General Secretary.

Copry for informstion and necessary action to;-

1. .Hon'ble Shri Abdul Gani Khan Chaudhary, Minister for

Rlys. Govt. of India, New Delhi.

2. Hon'ble shri C.K.Faffersherief, State Rly. Minister

Govt. of India New Delhi.

3. Shri K.T.V.Reghavan, Chairman, Railway Board, New

Dehli °
4, (Qthers.
5. ghri S&K. Jagdhari, ST. Dy «DG/RDSC/Lucknow.

sd/- K.Chandran,

Asstt. General Secretery.

® e o0 ¢ o006 80
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IN THE HON'BLE HIGH COURT CF JUDICATUR: AT ALLAHABAD.
LUCKNOW BENCH LUCKNOW. %@
Writ Petition No. of 1083,
N
: wetchman/Khalasi/Sainik Union, - Petitioner,
& Versus .
8Union of India & others. %5 Opp. Parties.
A
ANNEXURE 0. €8,
Fhone Resi; 83147,
- ' %, Aaisarbagh, RKothra House
1.H.Farooqi, Lucknow=226001.
I"‘ﬁvoLIBo
Advocate (High Court.
-
REGISTERED A.D,
'Y
« \{ Notice U/S 80 CePeCe
%
NCYC . | Dated 1.3.83.
\ q/q ¥ |
u 2 To,
1. The General Manager, Rallways,
Baroda House,
New Delhi,
2. Director General ,
// . RaDeSe0ey ReDeSs0y COlOﬂy,
/ oy ?( | Lucknow,

Corlt“.'...“.‘...l.z
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3. Deputy Director (Establishment ),

ReDeSe0sy ReDeS0. Colony,

Lueknow,
Dear 8ir,

Under instructions from (1) Sri Harakh

Bahadur Thapa (2) Sri Raghunandan Singh, (3) Ganesh
Bahadur énd (4) Sri Sarnam Singh, all 'Sainik Supervisors
and Under instructions from Khalasi/Watchmen/Feons etc
as per list attached as Annexure '4', I have to tive -

you notice under Section 80 C.P. C., as hereunder;=-

1. That my clients as aforesaid were appointed in
1964, 1971, 1961, 1968, 1973 or even esrlier or

after in the then scale of Rk 70-85 and 85=110.

2. That since then all my clients has been working
regulsrly on their original posts without any break

in servicee.

3, Thet my clients were also declared permenent in the

year of 1978 in the same capacity.

L. Thst the post of watchmen and Khalasi. is cne and

)

the same stetus.

5. That he aforesaid scale of pay of my clients

Khalesis, was revised into k 210-290 in 1978 and

Mg - AR

."C‘.I.‘!...}
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gl
the scalse of Seinik Supervisor was revised into
R 225-308 in the years of 1974 admissible since 1973,
but the same has not been given to them till this
date inspite of their repeated reminders and requests
except Hawaldars, but they too were allowed the scale

of 210-270C while in fact their pay scale was revised

into ks 225=308,

That not only this but the Rallway Department has
also not fixed the senicrity of my client as a result
of which the department is promoting other similarly
situated employees to the next higher scale on the

basis of their pick and choose policye.

That not only this but under the circumstances stated
above so meny juniors to my clients have also been
promoted to the next higher scale 0Of ks 260-400 and
my clients being senior to them, have been denied

their legal claim.

That all my clients have represented for thelr above
clims s¢ many times but have not received any reply
s0 fer and their grievances have slso not been

redressed till this date.

That my clients have represented for thelr above

I

e o9 900 0800 0"

Cont




B

That my clients are appraching to your goodself
through me with the firm hope that the wrongs done
to them would be rectified and that they would get

what is legally due to them,

-

That the cause of action accrued in favour of my
clients against the Union Government on different

dates and continues every day.

1. That 1 I'eques‘t yous =

(i). That you will plesse allow all my clients
(Khalasis), the revised scele of B 210-290
ahd theresfter of R 260-400 as per their
seniority since 1973 and algo to the Hawaldars
Bs 225—308 since 1973 and also arrears accrued

thereto.

(2)+ That seniority of my all clients will also
please be fixed according to thelr dates of
sppoihts in the department and promote them
to the next higher scale as per their senio=-

I‘ity ®

(3). Night allowence mey also be paid to my clients

as per rule,

COnt.'Ql'..'l.."‘..’.5
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12. That accordingly you are served with this

hotice under Section 80 C.Pe C and I inform you
that until the expiration of two months next
after this notice has been served upon you, if my
requests as embodied in this notice particularly in
paragraph 11 are not conceded to or fulfilled,

A Y ' legal action shall be taken against you in the
court of law and you will be burdened with the

costs of my clients and also this notice . Plezse

< note.
Thanking you,
i yours faithfully,
sd/=- I.H.Feroogi ,
- Lucknowe Advocate.

Dated 1 0301981{'0

A NN ‘ TRUE_COFY.,
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IN THE HON'BLE HIGH COURT OF JUDICATEE AT ALLAHABAD.

LUCKNOW BENCH LUCKNOW. 2M
Writ Petition No. of 1984,

watchman/Khalasi/Seinik Supervisor's
Union. “ee petitioner,

Veérsus.

Union of India & others. §o s Opp.Farties.

ANNEXURE NO. 10,

8 EXTRACT".,

Research Designs & standards Qrganisation.

Staff Posting Oorder NO. L4 of 1983.

|
As a result of setting up of fulfledged securi- |

tu arrangements in RDSO campus, the following Chowkidars

“h_LE;;?f ,who have become surplus, are being transferred & posted
as Khalasis/Peons, scale k& 196232 (RS) in the sections
noted against each, with immediate effect., These chowki-
dars may be spared by the ASO/RFF &s end when RPF perso=

[ f— nnels report for duty ageinst existing senctions: =
outy”

corl‘t.....'..."‘“;O.‘.....'Z
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Neme of the Chowkidars Post & Section Remarks.,
rendered surplus. where now posted.
S/shir
1. Duni Chand,Chowkidar(sc) Khalasi DCRC.
15. shiva pux Singh. do Feon Library vice Rem Lal
rromoted as Daftry(P).
18. Hapuman Fd, do Peon/ED .Lab.vice Surendra
Kumar Khalasi/
21, Hamuman Singh. Chewkidar Peon/Research.
20, Visghnu Bsghadur Rei., 0 reor /1B vice Kehar Singh.
31 Jhak Bahadur, » Feon/ R&D vice Ram Dularey.

37, Jagdanmba Pd Tiwari ¥

48, Jail Shanker Pd. " Peon/Research vice Kubraj
Marandi,

52, Yogendra Nath " Khalasi Elect.Dte.sgainst
"J/C ¢ PO st

2. The trensfers/posting of the sbove Chowkidars to the
cagegories of Khalasis/peons being the administrative
interest they will take their seniority as Khalasi/peons
sccording te their length of service in the grade l.e.
196-3-220-EB=3-232 (RS) without disfributing their inter-
se-seniority as Chowkidars., The chowkidars posted against
work charged posts shall be accommodated against future

regular vacancies in the categories of peons/Khalasis.




SaN el

3, The above noted staff should send their charge report
through their controlling officers as soon as they assune
the charge of new assignments after being relieved of

their duties from security branch.

The above has the approval of Sr. Dy. Director

general,
Sd/- Nagean Lal
A  18.%.83,
NOA/GL/ 141 /WM o For Jt. Director (Estt.)
A - RDSO /Lucknow=11

dated 10.3,1963.,

Distribution.
DD/EStt.I. TEn, Aso/RFF,Security Branch (SI)

L B

True COpye
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IN THE HON'BLL HIGH COURT OF JUDICATURL AT ALLAHABAD.

LUCKNOW BENCH LUCKNOW.

B
Writ Petition No. of 1984,
| Abs4
AFFIDAV;
ey i Bﬁ
/ ‘:{'9’,@"‘3%&3
. ALkanagap
)
wetchman/Khalasi/Sainik Supervisor Avam IVth
/
“' Class Karmchari Sangh.
seoe cee Petitioner.
Versuse.
Upnion of India & others. " ol Opp. Parties.
AFFIDAVIT IN SUPPORT OF WRIT PETITION.
I, Mohd Kaisar aged about 36 years son of
Abdul Latif resident of K=5/Cy ReDeSe0s ,Lucknow do
} ~ hereby solemnly affirm and state on oath as under:-
1. That the petitioner is the President of aforesaid
GSQ E¢4v & Union and is fully conversant with the facts depose
RO\ & _ . |
9 .9, hereunder. He has also been authorised to file and |

contest the present writ petition by the nembers 0

the Union,

v
0, 2. That the contents of paragraphs 1 to 24{0f the
l’ C' 'g/ "’—
17 QQ?[‘ accompanying writ petition are true to my own
knowledge.

Con‘t‘.l"l'............
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3. That the Annexures No. 1 to 10 annexed with the*

writ petition are true copies of their originals

Lucknowe DEPONENT.

which have been compared.

v
Dated 21,198k,

VERIFICATION.

1, the above named deponent do hereby
‘ verify that the contents of parsgraphs 1 1\:0 3
of this affidavit are /true to my own knov'aiedge.
Nothing materisl has been concealed and no

‘ part of it is false. S0 help me GOd,

Soolli

DEPONENT. &

I, identify the deponent who has signed

before me. \\“\W%/ S

Advocate.
. solemly affirmed beforeme on 2043y
at Brov a.n{/pd\ﬁ/. by Mohd. Kaisar the deponent
@o{’u\v‘; -1 who has been identified by sri I.H.Faroogi the
» ‘ Advocate, High Court, Lucknow Bench, Lucknow.
I have satisfied myself by examining the
deponent that he und:crstands the contents of this

affidavit which have been readover and explained by me.

Hwa {’M@t&

A

R
- e®eebs B 000 e
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APPLICATICN FOR_INTERIM RELIEF

IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHAB
(LUCKNOW BENCH ) LUCKNOW. E\&Qk

La
CIVIL MISCe hPPIJCATTON NOCK of 1985
on behalf of

Watchman /Khalasi /Sainik Supervisor
Evam IVth class Karmachari” Sangh

through its president and another == == Appliéant
in

Civil Misc. Writ petition no. 2345 of 1984,

1. Watchmen/Khalasi/Sainik Supervisor
BEvam IVth class Karmacheari Sangh, Manak
Nagar, Iucknow through its President,
Mohd . Kaiser, Watchman Khalasi.

2.Mohd. Kaigar, aged about 36 years, son
of Shri Abdul Latif resident of K-5/c RDSO
Lucknow.

oo X Petitioner‘s

Versus,

1. Union of India, through Chairman .
Raxﬁwdy Board, Rail Bhawan, New Belhi.

2. Director General, R.D.S.C.? R.D.S.C.Colony,
Lucknowe.

3. Deputy Director ( Establishment).R.D.5.Ce
R D5 «C «Colony, lacknow.
es e« Oppsparties.

The humblepetition of the petitioners above
named most respectfully prays as undel:

That on the baslis of the facts and circums-
tances stated in the original writ petiticn and in the
accompanying af fidavit for interim relief, it is in the

interest of justice most desireble that the ad-interim
order may be passed by this Hon'ble Court directing the
opposite partles to pay the due and requlsite wages to

Memiie?s /the petltioneréy in terms of Annexure 3 & 4 to the

writ petition, from the date of their enforcement with
interest pendentllltey7during the pendency of the
present writ petition and pass such other and further

suitable orders that this Hon'ble Court may deem just
and proper in the circumstances of the case.

Wiy

- (I.,H.Fgrooqui)
L ycknows: Counsel for!{ge petitioner=

August A£(' 1985,
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. ALLAHABAD .

IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
LUCKNOW BENCH LUCKNOW,

AFFIDAVIT
IN
CIVIL MISC, APPLICATION NO. of 1985,

. in res
Writ petiticn No. 2345 of 1984,
Watchman/Khalas /Sainik Supervisor

Evam IVth class Karmachari Sangh. Manak

_ Nagar, Iucknow , through its President
i Mohd. Kaiser Watchman cum Knalasgi, RDSO

L uck now and others =- - == Petitioner-
¢ : - Applicants
vVersuse
' .
Union of Indis and others -- ~-- Oppeparties.

Afficdavit in support of appllcation
for Interim relief.

Affidavit of Sri Mohd. Kaiser aged
about 36 years, son of Abdul Latif
resident of K.5/c, RDSO Lucknows -

wm s

I, the deponent above named do hereby solemnly
” affirm and state on cath as under:
1. That the deponent is the petitioner himself
< and pairokar of the other petitioner and is as such
}i:/;"éfg - as such fully acquainted with the facts and circgmstances

- 1 ‘7 fbf/of the cas€s

2. That the above menticned writ petition
has been filed by the poor-employees in the employment
of the opposite parties against the great injustice and

exploitation being done by the opposite parties denying

the genuine claim and due wages to the petitioner pooXr

435 ﬂﬂuﬁ/ enployees.

3, That the above writ petition hag been




| admitted and since the date of its admission till
! this date no counter-affidavit has been filed by
} the opposite parties.

4, That the writ petition is pending
since a long time and the petitioners are being
deprived of the benefit of the Government Orders
regarding the revision and enhancement of their

™ paYe ‘

5. That since the opposite parties
have not filed their counter-affidavit, deliberately
avoiding to do so, the petiticners believe that the

opposite parties are trying to eva-de to file the
a0 they
counter-affidavit and hiék the truth and/fear

from the exposition of the illegalities committed

by them,
4
6. That on account of the absence ¢g¢
- of any interim orders the poor petitioners are
unnecessarily suffering greaf financial, economic
and social hardships due to a constitutional crime
comitted by the opposite partiese.

] 7~ A
Eb}ijigisv - 7. That on the facts and circumstances
//#/fg‘ﬁ) of the case, mentioned in the writ petition and here
” in the interest of justice it is desirable that the
opposite parties may Dbe directed to pay the due
\pages to the petitioners in terms of Annexure 3/& 4

to the writ petition from the date of their énforce=~

Lucknows ‘ | Deponent .
| Augﬁst’ //5//4 1985,

ment with interest pendentilite.
\4

Verification: I the deponent above némed do hereby

identify and verify the contents of paras

1 to 7 of this affidavit to bhe true on
the basis of personal knowledge.Nothing

has been concealed and no part of it

R




2

is false. So help meGod, Verified and
signed by the déponent at Lucknowe .

AT

Lucknows ” Deponent .
¥ 33
August [ﬂiﬁ, 1985,
I'identifi the deponent
who has signed before me
in this case.
Advocate.

S olemnly affirmed before me on this theﬂfﬂféa;/of
August 1985 & o . U« 1~ am/gea-by the deponent
who is identified by sri I.H.Farcoqui, Advocate,

High court, LucknoW. I have gatisfiedmyself by examin
ing the deponent that he has fully understood the =
contents of this affidavit which has been translated,
and read over and explained to him by me.

Lé;ﬁ 0@%7Z/ oath commissioner,
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD //
o LUCKNOW BENCH, LUCKNOW
(\b
¥
C.MeApplicatien Ne, _____ef 1989 N
_ WA

Unien ef India and ethers eee Applicants
(Opp. Parties

In Re:
Writ Petitien Ne.2345 ef 198k
Watchmen/Khalasis/Sainik Supervisers
Evam Class IV Karamchari Sangh,
Manak Nagar, Lucknew threugh its o« Petitieners
“President and anether
Versus

Unien ef India and ethers ee Opp. Parties

PLIC INmaﬂﬁiﬁmiﬁjﬁﬂ
C_FILE THE COUNTER AFF JDAVIT

The Applicants above named respectfully submit
as unders:

1. That since a final decisien had te be taken by
the RDSO Administratien especially in view ef
representatiens and counter-representatiens
on behalf of the empleoyees of R.MeS.0., the
cemplicated matter remained under active
congiseratien ef the RDSO Administratien fer
quite seme time, and ultimately a decisien
with regard te fixing ef senierity ef the
new Khalasis/Peens/Lab. Helpers and ex-
Chewkidars/Sainiks was ultimately taken en
7=5=1985,

/akiéé“ﬁ$
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2. That thereafter the final comments en the

Writ Petitien were prepared-g;Ythe Standing
Ceunsel and accordingly the Counter Affidavit
was drafted, typed and swern and new it is
being filed te~day.
3. That there is ne deliberate delay en the part
of the Oppesite Parties er frem their Ceunsel
in preparing and filing the Beunter Affidavit
and the delay se caused is liable te be cendened.
‘4v That the averments in suppert of the abeve have

been made in para__ | of the Ceunter

Affidavit,
. Wherefore it is respectfully prayed that the
I delay in filing the Ceunter &ffidavit may be
cendened and the same be takén en the recerd
of the case,

(T\ S oBandhawa )
Advecate

Ceunsel fer the Applicants
-~ Lucknew (Opp. Parties 1 te 3)

Dated: 17 Octeber, 1985

a M
9\\‘
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IN THE HON'BLE HIGH COURT OF JUPICATURE AT ALLAHABAD
_ LUCKNOW BENCH, LUCKNOW

)
. v@/

W.P. No.2345 of 1984 Q};

Watchmen/Cheowkidars/Sainiks .o Petitieners
RDSO/Lucknew

Evam Cl.IV Karamchari Sangh
Manak Nagar, Lucknew threugh
its President and anether

Versus

Unien ef India and ethers «s+ Respondents

COUNTER AFFIDAVIT ON‘QEEQLF F OPPOSITE
PARTIES Nes, 1 te 3 T

I, Shyam Bhatia aged abeut 50 years s/e late
Shri U.C.Bhatia, resident ef C-77/2, Manak Nagar,

i}Lucknew de hereby seolemnly affirm and state aw under:

14 That the Depenent is Dy.Directer/Bstt~I/RDSO,
Lucknew and he is cempetent te file this Ceunter=
Affidavit en behalf ef Oppesite Parties Neo. 1 te 3
in the Writ Petitien.

2. That the Depenent has Aread and understoed

the contents of Writ Petitien and he is well con-
versanE with the facts ef the case depesed hereunder,
3.7lﬂljh.reply te the contents of para 1 ef the Writ
Petitien, it is stated that the Petitiener Ne.1, an
unregistered Asseciatien has ne lecus standi te file

this Writ Petitien, Furthe;/it ig stated that there

R WY are BRNSO Class III and Class IV Staff Asseciatiens,
7¥i§“”“”\;i§3* duly recognised by the Railway Board(Ministry ef
S ey N
\SZEERailways) (new Ministry ef Trangpert) te leek after

b7 )" the interests of Greup 'C' & Group 'D' staff
s \

~ . = g P4 e ———
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respectively but Petitiener No.1 is net one ef these
& 7 el ,
Asseciatiens, éFurther/the assertien ef the Petitieners %ﬁ/
that the Oppesite Parties run Indian Railways is net
correct with regard te the Research Designs and Standards
Organisatien,
4, That in reply te the contents ef bara 2 ef the
Writ Petitienm, the Depenent has been advised te state
that Research Designs and Standards Organisatien
is net an "Industry" within the meaning ef Industrigl
Disputes Act, 19%7 ag amenced uptodate,
D That the contentien ef the Petitieners that
d "they are the empleyees ef the department of the
Indian Railway" is denied, Further it is stated that
the Petitieners are empleyees eof the Research Pesigns
. and Standards Oeganisatien which is an Attached Office
ef the Railway Beard and as such it is net a "Railway"
and its empleyces are net empleyed en "Railway",
Accorﬂingly, the empleyees of the R.D.S.0. are net
"Werkmen" within the Adefinitien ef Industrial Dgsputes
Act, 1947, PFurther it is stated that the pest of
Watchman-cum~Khalasi did net exist at any peint ef
time in the R.,D.S.0. In fact, the pests were earlier
of Watchmen which were later en abelished and Watchmen
(Chowkidars) were abserbed as Khalasis/Peens, Furthe;/
there were pests ef Watchmen & Khalasis, While the
pest ef Watchman has been abolised, the pest ef

Khalasi still centinues,

VoW

6. Tnik In reply te tke contents of paras 4, 5 & 6 of
the Writ Petitien, it is stated that Petitiener Ne,2

Sari Mohd, Kaiser, the se-called Presi‘ent of the

‘\ L |  ; C L\‘ it
s 13 4 — o
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Writ Petitien
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ther stated that the

empleyees work

fer the purpese of

Administratiene It is fur

allegatiens ef "j1legalities,
d by the Oppesite Parties" are

As such they are

unfair plays and

injustices committe
entirely false and baseless.
tetally denied. Furt i
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a ere is ne infringement ef any legal right
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are denied specially in respect of the pergens shewn
in Annexure No.1 ef the Writ Petitien, that "they e
have been working in their respective posts regularly
without any break in their service®™. In this cennec-
tien it is stated that with a view to impreving
security arrangements fer guarding railway preperty
in RDSO campus, fullfledged Security Organisatien

by way ef creatien ef required number eof posts ef
Rakshaks, Head Rakshaks, Security Inspecters, Asstt,
Security Officers ete, belenging te the Railway
Protectien Force, and pesting ef Auly trained
persennel ef the RPF, was set up in RDSO, and the
age-91ld chowkidari system was abelished ferthwith,
because the same was net preving effective. Unfer
these circumstances, there were only twe alternatives
left with RDSO, namely, either (i) te effect retrencihment
in the cadre of Sainiks/Chowkidars; er (ii) te abserb
the Sainiks/Chewkidars in alternative pests carrying
either equivalent er inferier ssales ef pay. The
alternative (i) - which meant a drastic step of
retren,‘g'hnent, was aveided altegether, and the
alternative No.(ii) of abserbing the affected staff
as Peens/Khalasis according te their qualificatiens
as prescribed in the Recruitment and Pmmetien Rules,
was adopted in everall interest ef all cencerned,
including the RDSO., The pests ef Peens/Khalasis

alse carried the same scale eof pay, viz. Rs.196-
3=220=8B=3~232/RB as that attached te the pests

of Sainiks/Chewkidars. The RNSO went ene step

.. further te guard the interests of affected Sainiks/

:QMA§Q§§§Fidars and allewed pretectien ef pay en absorptien,
2 A\
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< The affected staff se abserbed will take their senie-
rity as Khalasis/Peens according te their length ef EXC
service in the grade i.e. Rs.196-3~220—£333-232/ﬂs
as existing en 18-3-1983 when Staff Posfing Order
No.l of 1983 was issued in view ef Para 311 of
Indian Railways Establishment Marual and the Adecigien
taken by RDSO Administratien on 7-9=1985 in this
respect,
9« That the contents ef para 9 ef the Writ Petitien
are net admitted,
10s That the contents ef para 10 of the Writ
] Petitien, as stated, are denied, The cententien
q of the Petitieners that they were net supplied
copies ¢f the confirmatien erders is net correct,

. As and when staff is confirmed in any grade,
confirmatiens are netified and copies of the cen-
firmatien erders are invariably supplied te all
the coencerned staff,
11tﬂﬂjéhe contents of para 11 of the Writ Petitien
are net admitted,

12, That in reply te the centents of para 12

of the Writ Petitien, it is stated that erstwhile
Watchmen !lxi;;g were not entitled in the year

1978 :5 te the Revised Pay Scale of Rs.210=290

as indicated in Annexure Ne.3 ef the Writ Petitien,
which was meant fer Unskilled Khala sis Rs.196=-232/RS,
Further Sainik Supervisorgwere allewed the scale

of Rs.210-270/RS as given in Annexure Ne.4 ;; te
which they were entitled but it is wreng te say
-that the pay scale ef Sainik Superviser was alse

A d inte the scale ef Rs,225-308 vide Annexure —

PN
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—
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No.% of the Writ Petitien. It ig clarifiedthat the
scale of Hs.225-308 was alletted te Havildar and

net fer Sainik Sue rviser., Accordingly the claims
of the Petitieners as set forth in their representge
tiens in Annexure Negs. 5, 6, 7 & 8 of the Writ
Petltlcn are not admissible,

) sztu Railway Beard vide their letter No.E(P&A)
1-82/AC/1 dated 13-11-1982 decided that 50% posts ef
the existing strength in the categoery of Khalasis may
be re-classified and Jesignated as Khalasis/Helper in
scale Rs.210-290 after earmarking 5% ef posts ef
Khalasis fer gmmdual surrender. Board's thﬁ%e
erders were issued en 13~11-32 extenﬁihg the benefits
e?/;e- ¢lassificatiens te Khalasis w.e.f, 1-8-78,
Ipat*fhe ChowkidarsfWatchmen were abserbed in the
category of Khalasis w.e.f. 18-3—83,‘fhaugh their
senierity was fixed in the categery of Khalasis
according te their length eof service, it was decided
that the benefits of reclassificatien in the category
of Khalasis should be exteried te these Khalasis whe
were actually werking as Khalasis befere 18-3-33.

As the Chowkidars/Watchmen were abserbed in the

category ef Khalasis w.e.f, 18-3-83 and they were

not werking as Khalasis prier te 18-3-83, the questien

of extending the benefits of reclassificatien te
chewkijars/khalasis en and after 18-3-83 does neot
arise,

A7

Thet /At the time ef abserptien ef the rendered
surplus Chewkidars, it was decidend thalr they will

take their senierity as Peens/Khalasis accerding

CM U~ .

=
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te their length ef service in the grade 196-232/RS
without any disturgfnciltm their inter-se senierity N
as Chowkidars. That Most ef the Chowkidars had «id
rendered mere length ef service than these Khalasis/

Peons whe were werking as Khalasis/Peens befeore the
abserptien ef Chowkidars as Khalasis/Peens, it has

been Adecided te allet them the seniority belew the
Khalasis/Peons (as the case my hte) en the ¢rucial

date i.e, 18-3=33 with a view te safeguard the

premetional a&spects of the Peens/Khalasis whe are

working as Khalasis/Peens befere 13-3-33, Further

it is stated that in view ef the decisien taken by

RDSO Administratien en 7-9-85, the representalions

as referred te in this para stand dispesed ef,

13. That in reply te the ceontents ef para 13 ef

the Writ Petitien, it is stated that a decisien

with regard te fixing of senierity has been taken

and cemmunicated te the empleyees cencerned, A

true copy of the specimen ef the Memorandum dated

17-10-85 cemmunicated te the representatienists

~ concerned, is filed as dnnexure-Al.km Accerding

te the aferesaid Aecisien dated 7-9-85 taken by the
RDSO Administratien, the seniority of ex-Chewkidars/
Sainiks in the cadre of Khalasis/Peens/Lab. Helpers,
¥ as the case may be, has been interpelated as en

18-3-83 giving benefit ef the length ef service in

) the grade i.e. 196=232/RS and 210-270/RS as existing
on 18-3-83 in view ¢f Para 311 of the Indian

I Railways Establishment Manual which is repreduced

belew:

-
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"Bara 311

‘Transfer in the interest of Administratien - Senterity B
of railway servants en transfer frem ene cadre te w
another in the interest of the adminis-tratien ig
regulated by the date of premotien/date of appointe

ment to the grade as the case may be",
A y/
1#J(ALIn reply to the contents of para 1% ef the

Writ Petitien, it is stated that the recent decisien
of the RDSO Administratien with regard te the
senierity of the Petitieners will enhance the
prespects of premetiens for them. Further it is
stated that the premetiens in different Directerates
are made accerding te the strength ef pests
.ggnctisned fer a particular Directerate, for which
there are separate senierity greups previded in

the Recruitment and Premotien Rules ef RDSO fer
Greup 'C' and Greup 'D' staff. As such, the
misapprehensions eof the Petitieners about premetiens
are totally baseless.

15, That in reply te the centents ef para 15

of the Writ Petitien it is stated that Annexure

‘No. 9 as indicated by the index ef the Writ Petitien
refers to the notice dt, 1-3-3% which, in fact, has
been filed and referred to in para 17 ef the

Writ Petitien. Thus, it appears that Annexure No.9
as mentiened in this para has been wrongly mentiened
instead Annexure No,.8 as already indicated in para 12
of the Writ Petitien,

16. That the claim ef the Petitiener as set ferth

¥t

gt N | |
N Arq;dbggra 16 of the Writ Petitien is denied, The
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‘\\O :\,‘ 1 o

114N BIRY. 8. |
ifu: 2 ' C_ -~



o A

Sy

“«Q - )
correct pesitien has already been stated abeve in
reply te the centents ef para 12 ef the Writ Petitien,
194 That the notice dt. 1-3-84 as mentiened in this E%“
para sheuld have been mentioned as Annexure Ne.9
as indic ated in the index of the Writ Petitien., The
Petitioners have committed a mistake of numbering
Annexure No,.10 instead No.9 thus causing cenfusien,
With regard to the claim set up in the netice dt,
1-3=-8% as filed with the Writ Petitien, it is stated
that in view of the decisien taken by the RDSO
Administratgion en 7-0-85 as aferesaid, the claim
of the Petitienems is not sustainable.
18, That in reply te the contents ef the para 18
of the Writ Petitien, it is stated that the mis-
apprehensiens eof the Petitieners are baseless and
their own expression "net manipulating" is centra-
dictory in itself. The decisien with regard te
the revised pay scale and the change of t heir
original designatien has already men expigined
above,

bl
19t With regard to the contents of paras 19 & 20
of the Writ Petitien, it is stated that the decisien
with regard to the changes ef the designatien has
already been well explained in eur reply te the
contents of para 8 ef the Writ Petitien, and as
such the contentien ef the Petiticners is net
tenable.
20, That in reply to the centents ef para 21 ef
the Writ Petitien, it is stated that since theE;

is no infrirgement of any legal right ef the

“Petitieners with the se-cdlled change ef Aesignatien

by way of  _
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pecuniary benefits er premetiens. It is emphatically
stated that in fact there is ne change of the designatien
but lﬁ%ééa new dggignatiwn after their abserptien in Q@
the new ca&iégha;ing been rendered surplus in the old
cadre ef Chewkidars/Sainik Supervisers.
21, That in reply té the centents ef para 22 of the
Writ Petitien, it is stated that the Oppesite Parties
had all aleng been censidering in right earnest the
claims of the Petitieners and ultimately a decisien
in thigs regard was taken en 7-G-85 and the same has
now been communicated to the employees concerned.
There is ne deliberate delay er laxity en the part
of the gégééﬁi Oppesit e Party.
22. That the misapprehensiens ef the Petitieners
are baselegs. The Opposite Party is always willing
te redress the grievances of the Petitieners and
other empl@yees of the RJ.S.0,
(;wJvafbha% the contents of para 1 of the Petitiocners!
appllcat¢en oﬁgéhe Affidavit in suppert ef the
{ Petltioneifffgsi}lcatlen fer Interim Relief need
ne reply. ZIThet the allegatiens levelled against
the Oppesite P;;ty and illegitimate claims set up
by the Petitieners in paras 3, 4 & 5 ef the Affidavit
- filed in suppert ef the Petitieners' applicatien
fer interim relief are tetally Aenied,
) 23, That in reply te the centents of para 24 of the
Writ Petitien, the Meponent has been advised te
state that the greunds taken by the Petitioners
specially in view ef the a-verments made above,

are noet sustainable in law and the Petiticners

-~~~ are net entitled te any relief prayed fer., The

N S

-___________,_____'_7
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Writ Petitien being without any merit, is liable te ¥
be dismissede Accordingly the applicatien fer 7
interim relief is alse witheut any merit and it is
alse liable te be dismissed. Y,
2k, That since a final Aecisien ha® te be taken
by the EDSO Admn, especially in view ef representae-
tiens and counter-representatiens frem the emplayees
of the ReDeS.0., the igsue remained under active
consideratien of the EDSO Afministratien fer some
tigg and ultimately a decisien with regard to the
1 “ new fixing ef senierity ef the new Khalasis/Peons/
3 Lab. Helpers was ultimately taken on 7-5-85 and
thereafggr the comments en the Writ Petitien were
¥ ev
y preparedtw e Standing Counsel and acc?yl;(;[ngly —
[/ swern ¢ _
the Qggéter Affidavit was drafted, typedﬁflxxxllrlﬁ i
0 anﬁvfimé&. As such, the Counter Affidcavit ceuld
v

not be filed earlier. In view of this pesitien,

m—

there is ne deliberate delay en the part ef the
Oppesite Party er their Counsel in preparing
and filing the Counter Affidavit and the delay

80 caused 1is liable te be cordened. —

C/(-/'~ j S W & ~—

Depenent

Verificatien
I, the above named Depenent ce hereby verify
that the contents of paras 1 & 2 ef the affidavit
are true te my ewn knewledge, the comtents ef
paras 3 & 5 te 22 & 24 eof the Affidavit are true
to my knewledge based en office recoerds and the

contents ef paras 4 & 23 of the Afficavit are believed




e

R
L

by me teo be true en the basis of the legal advice. @,,,(
!
No part ef this Affidavit i is false and nothing

material has been concealed, Se help me God.

ET drp oo

Lucknew Deponent <
Dated 17 October, 1985,

I, identify the Depenent who has sig /@ befere me, 2 6

/1) Fag;wﬂtv] L'uww Qs,"lwg . N

Selemnly affirmed befere me on |1 . X . &%
at 2% afi/pem, bygﬁ 8 [Z»‘PMH% , the Deponent
who has been identified by Shri Su%j ( - 5'71@&4()
Advecate, High Court/Iucknow,.

I have satisfied myself by examining the Depenent
that he understands the centents eof this Affidavit which

tt
S‘S/m

Advocate Oath Comumissioner
Allahabad High Court

-l' Y /)
/ / ) L”dn‘?w Bench 5 now
i, NU\“ / I\’)% ez
2 &“/V

"»Q:,___//’ ARE TR

have been read ever and explained by me, g

1




In the Hon'ble High Court of Judicature st Allahabed

Lucknow Bench, Lucknow
Writ Petition No.2345 of 1983

Wat chman/ Sainiks/Chowkidars Avam Petitioners
C1ass-1V Karamchari Sangh,RDS0,Lacknow
through its President & another.

Versus

Union of India & others Respondents

Amnexaure A=i

Government of India
Ministry of Railwgys
Research Designs & Standards Organisation
Manas Nagar
Luekmew~ 11

No:AGL/141(Pt.) Dt.17/10/85.
MEMORANDUM

With reference to the joint representation dt.28/9/83
regarding fixation seniority of ExeChowkidars/Sainiks in the
Cadre of Khalasi/Peon/LabeHelper, Shri Mohd.Juiser, Peon,Pass

. Section apd others ere informed that their seniority in the
calre of Ehalasis/Peons in Scale Is. 196~3-220-EB-8-232(RS) and
Lab.Helper in Scale P5.2104=250=EB=5-270(RS) as the case may
be, has been interpolated as on 18/3/1983 giving henefit of
the length of service im the grade i.e. Bs.196-232(RS) and
R.210-270/BS as existing on 13/3/1983 without disturbing their
inter-se-geniority as Chovkidars/Sainiks in terms of Staff
Posting Order Nos<#, 130, 467 and 619 of 1983,

3, It is also hereby clarified that the expression" they -

will take their seniorit Eh al asi s/Peons according to the

\ length of service in the grade i.e. 150196 =3 =220=EB=3=232/ BS"
‘ as contained in the SPO No«4 of 1983 refers to the grade allotied
4o Khal asis/Pems on 18/3/1983, the crucigl date wherein the

_ aforesaid Staff Posting Order No.4of 1983 was issued, egpecially

Tt e,

) f’\‘ " “4n view of para 311 of the Indien Railwgy Establishment Manual,

\ "“j*-—i, lﬁ}i‘gh is reproduced below &=

. ]
e

1

§. 2N

P

‘w311, Transfer in the interest of Administration =
|$emiority of railway servants on transfer from éne
aslre to another in the interest of the aluninistration

§s regulated by the date of promotion/date of appointment
/to the grade as the case may be."

Contd.

e —————

4
C&\,’\-/ \/\/-'\/,_\
2,

Lite “fent,"x. N s
PR ‘Tx”a‘m%ﬁ?"



Accordingly, the staff concerned will be entitled for promotion/
posting in the higher grade as per the interpolated seniority %
list of Group 'D' wef.18/3/1983.

3. Based on the above decision, the interpol ated semiorify list
showing position as on 18/3/1983 is under preparation and the same
will be notified shortly for information of all concernmed.

DA:Nil
Shri Mohd .Qaiser, $d/=M.Lal
and others, Pass Section, For Director General

RDS0/Lucknow.
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Rejoinder-Affidavit

IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD

LUCKNOW BENCH LUCKNOW.

Writ petition No. 2345 of 1984.

Watchman/Knalasi/Sainik Supervisor
evam IV Class Karmchari Sangh,
Manak Nagar, Lucknow through Its
President Mohd. Kaisar Watchman
cun Khalasi and another -- -- Petitioner

Versus

1. The Union of India , through
Chairman Railway Board and
others -- -= == Opp.parties.

_ L

e Rejoinder-Affidavit,in reply to
- AFFIDAVIT ’ S

the counter-affidavit of Ops.,
on behalf of the petitioners.

Affidavit of Mohd. Qaiser aged about 37
years son of Shri Abdul Latif Resident of

XK-5/C R.D.S.0. Lucknow, eo hereby solemnly

affirm and state on oath as under:

I, the deponent above named do hereby solemnly
affirm and state on oath as under:

1. That the deponent is the petitioner no.2
himself and representantive duly authorised of pet-itioner
no.1 and is as such fully acquainted with the facts and
circumstances of the case.

2. That the contents of the counter-affidavit
and section 5 application etc. have been translated,
read over and explained to me and I have fully understood
the same and my rejoinder-reply to the above counter-

~ affidavit , is given parafwise, as hé?§\ug§er:

3. That the contents of paragraph No.1l & 2
of the counter-affidavit need no reply.

4., That the contents of para 3 of the counter-
af fidavit are totally fal'se and denied. The petitioner
noc. 1 has full locus standi to file the present writ
petitiony in view of the several findings and clear cut
decisions given by the Hon'ble Supreme Court of India and
Hon'ble High Court e.ge. AIR 1981 Supremg@ Court-page/ ™8
and AIR 1984 High Court(Allahabad) page 46 (Full-
It is further stated that the contents of the pa

{




\\x\b%

RejoinderaAffidavit

IN THE HON'BLS HIGH COUR? OF JUDICATURE AT ALLAHABAD

Writ petition No. 2345 of 1084.

Watchman/Khalesi/Sainik Supervisor

evam IV Class Karmchari Sangh,

Manak Nagar, Lucknow through Its

Pregident Mohd. Ksisar Watchman

cum Khalasi and snother - -= Petitioner

Versus

1. The Union of Indis 4 through
Chairman Railwey Board and
‘Obhe'f‘s - - @ v - o Opp.partie Se

Rejoinder-Affi‘avityin reply to
the counter-sifilavit of Ops.,
on behslf of the petitioners.

Affidevit cf Mohd. . .Qsiser aged sbout 37
years son of Shri Abdul I.=tif Resifent of
K-5/C R.D,S.0, Luckncw, eo herety soleamnly
affirm and state on oath ss uner:

I, the deponent above named do hereby solemnly
affirm and state on oath as under:? .

1. That the “eponent is the petitioner no.2
himself ond representantive duly suthorised of pet-itioner
no.,1 an? is as such fully acquainted with the facts and
circumstances of the case.

2, That the contents of the counter-affidavit
and section 5 application etc. have been translated,
read over an? explained to me sn” I have fully understood
the same and my rejoinder-reply to the above countere
affidavit , is given parafwise, as here under:

3+ That the contents of paragrsph No.l & 2
of the counter-aifidsvit need no reply.

4. That the contents of para 3 of the countera
af fidavit are totally false and denied. The petitioner
no. 1 has full locus standi to file the present writ
petitiong in view of the several findings snd clear cut
decisions given by the Hon'ble S preme Court of Indis and
Hon'ble High Court e.ge AIR 1981 Supreme Courtepags. £Of
and AIR 1984 High Court(Allshaba’) page 46 (Full-Bench).
It is further stated thet the contents of the para under
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reply aré misconceived. Whether any Associstion is
reccgn%ied'or not by the Ministry of Railwey(now the
“inistry of Transport) has no concern with the rights
of the petitioners in filing the present writ petition
nor the Ministry of Transpo:t ( Railways ) cen place any
bar on :his Hoa'ble Court in exercising Ay 4 its pover
under Article 226 of the Constitution of Indis. It is
emphaticaelly denied that the opposite party no.* does
not run the Indian Ralilways, It is further <. ted that

the opposite parties do not have any contrci;éﬂer the

Research , Designs and Stendards Organisstion.

5. That the contents of paragrsph 4 of the
counter-affidavit are totally false snd denied an’ mise
leaing and the contents of para 2 of the originsl writ
petition are reaffimmed in reply. It is further stated;
in view of decision given bty Hon'ble Supreme Court reported
in AIR 1978 Supreme Court page 548 and according to
Section 2(J) of the Industrial Disputes Act of 1947,
the ResearchyDesigns and Standards Organisstion is an
Industry.

6. Thst the contente of paragraph no. 5 of the
counter-affidavit are highly misleading and purposely
twisted by the 0.Ps for the purpose of their pleading; and
as such are totally false and denied. The contents of
para 8 of the orignal writ petition asre reaffirmed in
reply. The mstter is argumentative also and will be furthe:
met at the time of arguments in the case. The employees
of the RDSO as stated by the petitioner in his writ
petition are workmen in the circumstances and facts of
the case. Any thing contrary to the assertion of the
petitioners in their writ petition alleged by the opp.
parties i§ denied. It is subamitted that the post of watche
man was abolished in March 1882 and the persons deployed
on the said post were further deployed , s few on the
Job of Khalasi and a few on the post of Peon.

7. That the contents of para 6 of the countere

~affidavit are emphatically denied and the those of para

445 & 6 of the original writ petition are reaffirmed in
reply. With regard to the obijection of the opp.parties
regerding locus-standi of the petitioner no.1 for filing
the writ petition, it is further submitted that the l
opp.parties can not reise any objection in view of Art.lé J




3
and 144 of the Constitution of Indis, AIR 1981 ( SC)
Page 208 refers; ( specificelly in this cese even the Uni-
on of Indiay Indien Railways and Railwsy Board were the
opposite parties in this case)s. It is alse.submitted
that the oﬁkction of the opp.paérties regardingflgzus-
standi of the&petitioner no.1 in filing this writ
petition lﬁ'ii?h?”&{t, bad and amounts ¥ nothing but
contenpt of Lg;.uﬁdfbie Supreme Court, wiolation of
Rule of lew #A% viglstion of Art. 144 of the
Constitution of India., The matter iz argumentative snd
will further be met at the Lime of final arguments in
the case. |

8. That the contents of para 7 of the
countereafifidavit sre totally false end denied. The
contents of para 7 of the writ petition are reaffirmed
in reply. The assertion of the petitioners is totally
correct and believeable and supported by documents. The
Oppsparties have faile® to justify their contentiong
and havg /\‘iled in rebuttal any document;hence the document
filed bythe petitioners is correct an’ Lelievesble in
all respect. The mstier is srgumentative and will be fure
ther met at the time of arguments in the case.

9. That the contents of para 8 of the counter
afiidavit are incorrect as stated ar hence denied. The
assertion made by the opposite parties is Jeliberate to
twist the matter in regard to their contentions snd
nothing. The contents of para 8 of the writ petition
are therefore regifirmed in reply. It is submitted thsat
the scale of pay of Khalasi since 1978 was 210-200 and
there was no scale since 1578 of Rs. 196 and as such they
all were entitled the scale of .. £10-200 ( in proof of
this assertion the Payereceipt is filed) The p%ﬁig}%ﬁi&ﬁﬂ"
were not given the benef it of Second Staurday and éﬁaézy'/d
BTS2 BO Y R ey f ent-
itledioﬁiyqieave since 1983 is %éingozZveﬁf‘o them. The
assertion of the opp.parties is totslly unbelieveable
end as such denied, A grest demesge has teen caused to
the petitioners and their interest hss been badly affecte
ed adversely and frustated. The matter is argumentoe
tive and will be further met at the tine of arguments in
the case. |




but
nothing ¥f deliberate malafide intention of the 0.Ps. ta
Justify Cheir action of illegality committed with the
petitioners. The facts mentioned by the petitioners in
their writ petition, in the absence of decision dt. 7.ﬂ.19:
are correct and the petitioners asre entitled to get the
reliefs claimed through this writ petition. The petition- |
ers are entitled to their gengh@ claims in all cannong of
law and equity. The matter is srgumentative snd will fu
ther be met at the time of arguments in this case.

18« That the contents of para 13 of the
Countere-gffi‘avit sre emphatically denied and those of
para 13 of the writ petition sre reaffirmed in:reply.

e iixing of the seniority as alleged in this para of

the counter-affidavit, in %fﬂo dance w%uh the 7.9.85

- 1 I‘} { 2 * k3 - 1% . -
decisiony as stated by the, petitiewes, is highly illegal
bad in law snd not malnteinable in the interest of justice

Lo ? : : ¢
and lmminenly bad in the very face of law of equity .

The submission made by the Q.Ps. in this pares of the
o

M€ -

counier-affidavit is vague and unacceptable at 2l1l.

14. That the contenis of psragraph 14 of the
counter-affidavit are tolally felse and as such denied
and those of para 14 of the writ petition are reaffirmed
in reply. The contention rsised by the opposite parties
is highly misleading end deliberately made to justify
their misconduct yin regard to the life, carecer and FdfL
future prospects of the petitioners, committed by the
opposite parties, with malafide infdtentions.

15« Thet the contents of para 15 of the counter-
affidavit are denied and those of para 15 of the writ pe-
tition are reaffirmed in reply. The matter will te further

classified at the time of srguments in the writ petition.

16. That the contentsof para 16 of the counter-
affidevit are = incorrect znd hence denied. The contents
of para 16 of the writ petition, which are true and conta.
ins the correct assertion of the facts an?® for which the
petitioners are imminently entitled are reaffirmed in
reply. The matter is srgumentative and will be further

met at the time of arguments in the case.

17. That the contents of para 17 of the coun ere
affifavit are denied. The writ petition and the clasim of
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BEFORE THE CENTRAL ADMINISTRATIVE TRIEUNAL \
CIRCUIL BENCH, LUCKNOW

SUPPLEMENTARY REPLY TO THE AFFIDAVIT FILED
ON BEHALF OF THE PET ITICNERS

N

Registratien T.A.Ne, 1590 of 1087(T)

Wgtchmen and ethers +e Petitieners

ch

Unien ef India and ethers e¢ Respendents

I, S.Bhatia, s/e late Sh,U.C.Phatia aged
abeut 54 years regident ef C.77/2, Manaknagar,
Lucknew de hereby selembly affirm and mest respecte

fully sheweth as under:

1e That I am werking as Dy.Directer/Esttel in
Research, Designs snd Standards Organisatien
(hereinafter called RDSO) Lucknew and has been
duly autherised by Respendents te file the

ingtant Supplementary Rep&y; I have carefully
gene thraugh the relevant recerds relating te
i)//" the ingtant case and is thus fully acquainted with

/ the facts and circumstances of the cage depesed
,A%‘ belew,

22 That I have gene Lwsur threugh and understeed
the centents of the Affidavit under reply aleng with

. the applicatien and is in g pesitien te reply the same;
/

s g >
R —
) Rerm sl mani
> T

OREFR

—
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3e That in reply te the centents ef para 1 ef
the Affidavit, it is stated that the Petitieners
Nc;1 is an unrecegnised and unregistered Asseciatien
and has ne lecus standi te file the instant Petitiens
However it is stated that there are RDSO Clggs III
and Class IV Staff Asseclatiens, duly recegnised

by the Ministry ef Rajlways te leek after the
interest ef Greup 'C!' gnd Greup ‘L' staff but
petitiener Ne.1 1s net amengst these Asseciatiens,
This apart, even under the previsiens ef the

A T.Act, the Asseciatien cannet maintain s

petitien and as such the same is liable te bs

rejecteds

4, That the centents ef paras 2, 3 & i ef the

@ffidavit being matter ef recerds, need ne cemments,

g That the centents ef pars 5 ef the Affidavit
are emphgtically tenied; In reply, the centents eof
pare 3 of the earlier supplementary reply filed en
behalf eof the respendents are reitergted., It is
further stated that the gllegatiens made in rars
under reply are net enly quite vague and evasive
but alse lack in material particulars. As a
matter of fact, as stated earlier, senierity ef
Khalgsls and Peens was fixed in termsg eof EDSO's
Memerandum Ne 46L/141 dt, 17-10-85 indicating
their pesitien as steed en 18-3-63, The senierity
list was accerdingly publishfg and girculateii—’

ny ebjectiensg -
and the petitieners never raised/ner challenged
the same at the relevant time and as such they are

v -

¢ Betablishmeny,

2. D -
Alasn W, %\_wj% QW-3
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precluded frem raising the same here befere thig

Hen'ble Court %ﬂ
6; w That in reply te the centents ef mra 6 ef

the Affidavit, the centents ef para 4 ef the
supplementary reply filed earlier en behzlf eof
Respendents are reiterated and any allegatiens

te the centrery are denied;

B ="
Lucknew Depenent
Dated: ,67 010-89

R.D.

Verificatien

I, S§Bhatia, Hy;Directar/Estt-I, ReDeSe0e,
Minigtry ef Railways, Lucknew de herehy verify that
the centents eof paras 1 and 2 ef this supplementary
reply are true te my persenal knewledge and belief
and the centents eof paras 3 te 6 ef the instant
reply are true te my knewledge derived frem the
perusal eof the available efficial recerds
pertaining te the Instant case kept in the efficial
custedy ef the answering responéentsé Ne part ef
this repl y is false and nething material has been

/
cencesgled,
e
Lucknew Depenent

Dat ed: Lk -10089.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL (CIRCUIT BENCH), .

LUCKNOW,

OsAe No,1590/87(T)

SUPPLEMENTARY REJOINDER AFFIDAVIT IN REPLY TO THE
AFFIDAVIT FILED BY THE RESPONDENTS

Watchman & others oo Applicants
Versus

Union eof India & others «e Respondents,

I, Dhruv Singh, aged about 39 yeears, son of
Shri Chandra Bahadur, working as Khallasi, ReDsSe0,,
Lucknow, do hereby sofemnly affirm and state on oath

as under $e

1, That the deponent is the authorised repre-
sentative of the petitioner-Union and he has been
authorised to file this rejoinder affidavit and is
fully conversant with the facts deposed hereunder,

o

2, That the deponent has gone through the
affidavit, under reply, and after understanding the
contents thereof fully, gives below the pere=wise

replye

v
3¢ That in reply to the contents of para 1v 2

of the affidavit it issubmitted that Shri S. Bhatia,
the deponent, does not sppear to have full knowledge







N .
2 fel/ 147 E_

of the facts of the case nor he possess any knowledge
about the history of the case and as such no reliance
can be placed on the basis of the reply submitteé by
him in the counter-affidavit as well as in the present
supplementary affidavit, which is under reply.

b That in reply to the contents of para 3
of the supplementary affidavit it is submitted that
this is a transfer case and more over the Central
Administrative Tribunals Act as well as Rules do not
prohibit filing of a claim petition by a Union,

In view of the judgment of the Hon'ble Supreme Court
of India this epplication/petition is maintainable
and as such the answering Reg;gpon;ients can not be
permitted to raise the ob;)ect}ci"n respect of maintaine
ability, which is not sustainable in the eye of law.
Moreover, it is not necessary that the Association/
Union should be registered, It is provided in the
Hon'ble Supreme Court's ruling reported in 1961 SC
and 1964 SC that any Union can file case on behalf

of the workmen,

5 That the contents of para 4 call for no

reply,.

6. That the contents of para 5 are not admittéd,

and in reply the contents of para 5 of the affidavit
are reiterated to be true, It is submitted that from )

. 7

a perusal of the reply it would be clear that the veplly

e

i writ petition is of the year 1984 whereas in the
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& afp dawl
present supplementaryZit has been averred that the

seniority XX¥X Qf Khallasies and Peons was fixed in terms
" of RDSO's Memorandum No,AGL/141 dated 17.10,1985 and
seniority list was accordingly published and circulated
which itself speaks itself that the deponent of the
supplementery affidavit do not have any knowledge of

the facts of the case as the matter was confined only {
upto 1983-84 the question of the seniority list publish- |
ed in 1985 does = not at all arise, Further if any
gseniority list was published that was not in the know=
ledge of the Union or the Workmen., Moreover the WOrKe=

men being illiterate they can not be expectedto have

the knowledge of the seniority list., It is emphatically
denied that the seniority list was circulated as no
evidence has been adduced by the answering opposite |
parties to that effect.

7. That the contents of para 6 are denied |
and the contents of para 6 of the affidavit are reiter-
ated to be true, It is further submitted that the -
supplementary reply, filed by the Respondents, is
misconceived and against the facts of the case and the
same has been filed only to confuse this Hon'ble
Tribunal and to linger on the proceedings. The same
as such deserve to be rejected with special costs
which are to be borne exclusively by Shri S. Bhatia.

THRE

Depeonent

Lucknow$

Dates 7 / g 1990,

n = _7'
)0 //‘/ / YERIFICATION
I, Dhruv Singh, do hereby verify that the
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contents of paras 1 and 2 of this affidavit are true
my personal knowledge and those of paras 3 to 7 are
believed to be true on the basis of legal advice.

Nothing material has been concealed and no part of

it is false,
Lucknows o Deponent
AN :
Dates$ 6257// 1990,
N //

’/\\ 7_/’1—‘” /L /7 C:/ \’3:7/." ,/47)7{14{ ’//‘/L');I/; (// 2
1/ » 4 _ /
/Z&,VI ,,(///é/;/‘ ></:/ /

WA "/j”f_‘”
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IN THE HON'ELE CENTRAL AMINISTRATIVE TRIBUNAL, \

CIRCUIT BENCH, L UCK N O W,

X T.A. No.1590 o

h

1987 (T)

Watciman/Khalasi/Sainik Supervisors
Evam Class IV Karmachari Sangh,
Manak Nagar, Lucknow through its
President and another e Petitioners
Versus

Union of India & others ee Oppe parties,

OBJECTION FO THE APPLICATION FOR DISMISSAL ‘
OF WRIT PETITION AS INFRUCTUOQUS, |

For the facts and reasons, mentioned in the
accomp anying affidavit, it is most respectfully prayed o

that this Hon'ble Tribunal may be pleasedto reject the

application, filed on behalf of the opposite parties to

dismiss the writ petition, as neither the petitiong has

become infructuous nor the grievances of the petitioners

have been solved,

Lucknows

| I
{ !% U ) /
‘Kﬁ\i(iwxngf

7/
. y B A4
Dates Julyf,zx; 1989, (I.H. Earooquf}L,
o Advocate

Counsel for the Petitioners |

23 -



IN THE HON'BLE CENTRAL ADMINISTRATIVE TRI BUNAL,
CURCUIT BENCH, LUCKNOW,

TeA. N0o1590 of 1987 (T)

Satchman/Khalasi/Sainik Swervisors
Evem Class IV Karmachari Sangh,
Manaknagar, Lucknow through its

President and another e Petitioners
versus
Union of India and others e OPp. parties,

Affidavit in support of the objection to the
application for dismissal of the writ petition.

I, Dhruv 8ingh, aged about 38 years, son of
Shri Chandra Bahadur, working as Khalasi, R.D.S.0O.,
Lucknow, do hereby solemnly affirm and state on ocath

as under ze-

1. That the deponent is the authorised repre-
sentative of the petitioner union and he is authorised
to file this affidavit by other members of the union
and he is,as such, fully conversant with the facts depos-

ed hereunder.

2. That the deponent has gone through the
affidavit, filed in syport of the gplication for dis-
missal of the writ petition being infructuous, and after

understanding the same fully, gives below the para-wise

reply.

3« That the contents of para 1 need no reply.



4., That the contents of paragraph 2 are also

not disputed.,

5. That in reply to the contents of paragrazph
3 it is stated that EKMH neither the seniority list has
been prepared properly nor the members of the Association
of the petitioner have been allowed promotion; hence the
grievances of the petitioner-association has not been
solved. It is also to be submitted that the seniority
list has not been prepared wptodate and has been prepared
) as it stood on 18.3.1983 and there are several irregular
fixation of seniority in the same. A copy of the said
seniority list has not been produced by the opposite -
parties; hence it is clear that they have not come fore
ward with clean hands. It is to be mentioned here that
the promotion of Laboratory Helpers to Class III is a
different matter and the members of the petitioneryg
Association is not concerned with the same. It is wrong
to say that there are no vacancies to promote Watchman
. who had been absorbed as Peons. The so called promotions
have been made by the opposite parties by adopting pick
and choose policy and against the rules and norms.
Regarding Shri Mohammad Qaiser it is submitted that he
had gpplied for the Class III post in response to adver= ‘
tisement and he has been sppointed and posted in Bombay; ;

hence the averments of the opposite parties that he was

promoted is wrong,

(D 6. That the contents of para 4 are denied. It

is stated that the petition is full of merit and neither



s 3 | Q@f

it has become infructuous nor the same is fit to be/ ‘
liable to be dismissed. On the contrary the spplica-
tion for dismissal of the petition deserve to be reje=

cted by this Hon'ble Tribunal.

Lycknows

Dates July )?7 /A 1989,

Deponent

I, the abovenamed deponent, do hereby verify

that the contents of paragraph 1 to 6 of this affidavit

are true to my personal knowledge. Nothing material hape—

been concealed and no part of it is false. So help me

God. ‘
ar
)T STE
Lucknows S,
Deponent

Dates Julx;)jé, 1989,
I identify the deponent who has signed before me.

ey

aAdvocate,
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